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Tue$iay, 5th Oetober, 1937,

The Conncil met ia the CSoondl Ohamber at ^Hoemgal Lodge at Blevea 
of the Clock, the Hbnoaiable the President in the Chair.

COUNCIL OF STATE.

QUESTIONS AND ANSWERS.

B xcB xnnaniT  or “  G h ib th s” , "  C hanos ”  a jto  “  B a h tis  ”  fo b  ita t Iitd ia k
Abh7.

228. T he H onourable  Rai B ahadttb L ala  RAH SABAN DAS :
(a) Wfll Government state whether “  Ghirths ” , “  CSiangs ”  and “  Bahtis ”  in 
the Punjab are eligible for recruitment to («) combatant, and (u) non-oombatanli 
■enrioes of the Indian Army ? If not, why not ?

(b) Are these tribes actual tillers o f the soil in Eangra, Hoshiarpnr, 
Jullnndur and Gurdaspur and other districts of the Punjab, and did thej 
tender valuable services in the Great War ?

(c) What is the total number of men of these tribes now in the aervice of 
Indian Army (t) as combatants and (ti) as non-combatants? What has been 
the number of their recruits during each of the last five jears, and whether 
Government intend to increase the pace of their recruitment ?

H is E xcbllbncy  the COMMANDER-in-CHIEF : (a) Yes.
(6) The reply to the first portion is that Government are aware that the 

main occupation of these tribes is agriculture. The reply to the second 
portion is that during the Great War when enlistment in the Indian infantry 
was thrown open to these classes the response was relatively smalL

(o) The information is not available at headquarters. To collect it, 
it would be necessary to make a reference to all the units and recruiting officers 
concerned. Government consider that to do so would involve an ezpemiitnre 
of time and labour which would not be commensurate with the value of the 
results achieved.

Owing to the limited size of the Indian Army additional recruitment 
of the classes named could only be made at the expense ctf other classes now 
recruited and Government do not propose to take this course.
L bask o r  L and  b t  th e  R o ta l  I n d ian  N a v t  fbom  th e  B oicbat P o bt

Tkust.

2 2 9 .  T h eHonoubableMb . R . H . P A R K E R : A t e t h e R o y a l l n d i a n N a ^  
I * ® P ® “ n g  t o  l e a s e  a  v a l u a b l e  > i e e e  o f  l a n d  b e b n g i n g  t o  t h e  B o m b a y  P o r t

< 567 )
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at a high lental I If so, why! and why is ohfiaper land ootsidA 
Bombay not suitable f<«  ̂ ..

■■''''■ ’ ‘  ̂ ’ ' s' ■' ■His E xcsllbnct thb (X>MMANDER-in-CHIEF : A proposal is under 
consideration to lease a small, piece ^  land on ^  annual rental from the 
Bombay Port Trust. Thfe ske selected, after due consideration, is the only 
WA so^blft iind^speoii|„cirottrp)rt*B<v>a of the vaanj ud  ̂th«, r^qvix^ents 
of economy are being.giym full weight. , ; ■ , , ,  ̂ i .

Thb Honoukabxs Mr. HOSSAIN IMAM: TTa« the Government con­
sidered the advisability of utilising military lands in Bombay—the Back Bay 
reclamation land ? : :  ̂ ;
: , Hb  EzqcfAEMcy t u  COMMANDER-w -CHISF.: I am not quite suz9 

what the Honourable Member means ? ,
TKKvfioHoimABUB Mb. HOSSAIN IMAM: Has,the ^^vemincnt con- 

^ e r e d ^  possibilify o f utilising mUitaxy lanw from the Back Bay reclamation 
iuBonj>ayl

The Honottrable the PRESIDENT ; So fhr as 1 understiand, there i» 
no leclamation land in the old Back Bay. I know Bombay,well. Proltably 
you are ̂ >eakmg of tluB old Marine Line  ̂? There Q ovem i^t are building big 
offices.

Tkb Honodbjiblb M r. HOSSAIN IMAM; The Defence Department have 
got Ba. 2 cfores worth at land in Bombay.

The HoNOiniABLE the PRESIDENT; They are selling the land also to 
the public. Lots of people have purchased.

The Honourable PAjrorr HIRDAY NATH KUNZRU; May we have 
a reply ftom His ExoeDency ?

T te  HonoinuBtB the PRESIDENT: His Excdleiw^ does not knpw.
The HoKOtTRABLE Mr. A. J. RAISMAN: The Finance Department is in 

charge of mifitary lands. The lands which. ,are embodied in that scbeme are 
BOW not loredioie lands at all. They are lands more or less in the middle of 
the Island and I imagine the purpose for which the Royal Indian Navy want 
dks land would not be satisfied by these lands. . ,

MiuTAjiy Assistance for Bdbua. ’ ........

: -w'fcitaao.- The- Honoitrablb Rai Bahaoub L ala BAM PAS :
IN ® Government lay on the table of this House a cc^y, c i ihe .^gneqient 
luriy^ at b^ween the Govemment of India and the Government d  
Btinna its tegbdifii supply of army ■from In&t m’ time o f need I -'Wlat 
amount conlaibulaon £rom Burma was fixed fca this purpose ? I f none,

Hi* latcKUJiaxcr m i  CXnfMANDSR^ihCHIBF: 1 n te  tiie B o n ^  
able Member to the reply I gave on the lnd October, 1937, to parts (a), (6) and 
(e) ci tite Honourable Mr. Hossain Imam’s question No. 212 on the saina 
■Ajaot

068 oovKQiL or N A n . |Vth Oct. 1937.
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231. Thb Qo^ottrablb Hu. ci. S! kOTELAL: Will Qoyenuneut be 
^ea8e<rto^ ^

( o )  s t a t e  t h e  epproadmate numbex lo^Saau in S h a n g h a i  and o A e t  
important centres affected by the Sino-Japaiiese war! and '

(b) lay on the table a statement giving tie  details of the loss 6f life 
and property suffered by the Indian conimanity in genertd and Indian tcadett- 
in particular in thoa  ̂ oentres ? ,

' Thi HoNomuBXE Ktjitwab Sir JAQDISH PRĵ A D  v (a> The total 
number of Indian subjects in the Shan^ai district is believed to be about 3,009. 
In Tientsin district there are reported to be 70 Indians and in PekiD  ̂d i^ c t  
al>out^. ' ;

(b) The only loss of life reposted up to September 9th was ^ o  lolled and 10 
woundc’d in the Shanghai district. No estimate is possible of ]bhe loss of pro* 
perty.

Axhatbd Water Factory, B.N.R.

232. Thb Honourable Mr. HOSSAIN IMAM (on behalf of the HouquT' 
able Mr. Sitakanta Mahapatra): Will Government be pleased to state 
whether the B.N.R. are working a soda water factory since 1935 ?

The Hokourablb Sib GUTHRIE RUSSELL: Yes, the B.N.R. 
Administration took over in 1935 the aerated water factory at Kharagpur 
whidi waa previoasly operated by the Kharagpur Station Committee.

SAia or Winks, Sm irs, btc., by the Camrino Dbpartmbnt, B.N.R.

233. The Hon’Ottrabus Mr. HOSSAIN IMAM (on behalf of the H ono^
/̂ ble Mr. Sitakanta Mahapatra): Will Government be pleased to stiiie 
whether in tho.diilerent refreshment rooms, run by the catering depcii^ent 
of the B.N.R., wines, spirits, oilman stores, provisioiis, medicines, tmiet 
zequisitM, stationery, hardware, etc., are sold not only to passaigen but io  
others ? -

Th9 Hohoub4ble Sm GUTHRIE RUSSELli: Possibly, but it is not 
always practicable for the management of the refreshment rooms to establish 
whether a particular customer is or is not a railway passenger.

The HoNouBABtE Pajtoh? HIRDAY NATH KUNffiU: .When̂  there 
are no passenger trains, and people go from the town are things sold pr iiot |

. Th? Hoi ôuiuble Sm GCtHRIE RtlSSBLL ; I think it fa prtfcably 
^  A man W f^  into bxie of the refreshmtot tooibb and he gete saTttniK



ftRBOHT OHAIWaM ON W oO S , SPIBITS, R O ., flTOOXXD VT THB C A im iF O
DBPABnOEMT, BJ7.R.

234. Ths HoNOTnuBix Mr. HOSSAIN IMAM (on behalf of the HonooEr 
able Mr. Sitakanta Mahapajl|ta): Will Gkivemment be pleased to state 
irkether laflway fraght ia cbiMied on tlie tnuupoit c f g o ^  mmtioned in 
tbe preoedii^ qoeation t

The Honoukablb Bn,GUTHRIE BUSSELL: A debit for freight 
diaigea is raised in the catering accounts.

A x u ra ) Watbr F ao to rt , B.N.R.
m  Ths Honocbablb Mb. HOSSAIN IMAM (on behalf of the H onow  

ib k  Mr. Sitakanta Mahapatia): WUl Government be pleased to state 
irhether there is any provision in the contract between the Becietaiy of State 
and the BJ7.R. whidi allows the latter to start a soda water factory and sell 
misceDaneoos goods to the general pnblic ?

Thb H o novkablx  Sm GUTHRIE RUSSELL: There is no specific 
provision in the contract, but sach actavities do not contravene the gnteral 
terms of the contract as they are provided for in the Memorandnm and Articles 

Association of the Company.
Thx H onou rable  Mr. HOSSAIN IMAM: Is this factory a profit- 

earning factory t
T he  H onottrable Sir  GUTHRIE RUSSELL: The soda water factory 

is a profit-earning factory.
Caterino  D epartm en t , B.N.R.

236. The H on ou b a b ljs  Mr. HOSSAIN IMAM (on behalf of the Hoooor^ 
able Mr. Sitakanta Mahapatra): Will Government be pleased to state 
whether the B.N.R. obtained the sanction of tJie Secretary of State in writing 
before they started (a) the soda water factory, (b) to sell wines, spirits, beers, 
provisitnis, medicines and miscellaneoiis goods!

The HoNotnuBLB Sir GUTHRIE RUSSELL: The B.N.R. obtained 
Mnction in writing to the establishment of their catering department, the 
Junctions of which ecnbrace the activities mentioned by the Honourable 
Member. '

T he H onourable  Mr . HOSSAIN IMAM : Have all other Railways the 
contract with the Secretary of State to sell these misoeilaneoas articles ?

n o  ooxntcn. or nkn. [5tb O ct. 1937.

The HoNomuEUt Sir GUTHRIE RUSSELL: A oertain nnmbsr of 
Baihraya have catering contracts and also sell wines and spirits.

The Honoitkabui Mr. HOSSAIN IMAM: Not «U the Railway 
AdministtatioDs ?

The HoNOcauBUc Sir GUTHRIE RUSSELL: No, the only two other 
Baflwayswhiehbsvegoititorownoateringaiiaiiigemantssmthe M. and S.M.R. 
and the S.I.R. iddch ran certain refredunent rooms depagtanaBta|(y, V  
fivaslknow noother Rsilwaysdo. '



.1 V . QUXSnOKS AND AMSWIBS. 6731,

Sa l s  <»; W in S i S ? n n ^  s r c . , on Cb x d it  b t  tb b  CkTBKma D sp a b t -
MBNT, B.N.R.

237. The Honoubabib Mb. HOSSAIN IMAM (on behalf of the Hononr- 
able Mr. Sitokants Mahapatra): Will Govenimest be pleased to staM 
whether these miacellaneous goods are sold on- credit to railway 
employees and also to recognised district GeVehiment cfficials ?

T he H onourable  Sir  GUTHRIE RUSSELL: Yes, the system of 
idlowing railway employees to purchase storet̂  on credit firom railway refresh­
ment rooms has been in force from the inception of the catering department, 
who merely followed the practice of the previous catering contractors. The 
privilege of obtaining goc^ on credit from the catering department is not 
extended to non-railway employees, except in the case (rf certain well-known 
persons of standing (mostly Government officers).

• Catalogue o f the Catkbino Department, B.N.R.
238. The Honourable Mr. HOSSAIN IMAM (on behalf of the H<«iout- 

able Blr. Sitakanta Mahapatra): (a) Will Government be pleased to state 
whether in the departmental catalogue issued by the catering department 
of the B.N.R. it is stated “  Orders will be executed at competitive rates ” ?

(6) Will Government be pleased to state whether this statement is 
addremed to passengers travelling in a train ?

The Honoubablb Sir GUTHRIE RUSSELL: (a) 1 am advised by the 
B.N.R. Administration that the reply is in the negative.

(6) Does not arise.
Private Shops at Stations where the same Class o f Goods abb sold am 

BY the Catbrino Depabtuent, B.N.R.
239. Thb Honourable Mr. HOSSAIN IMAM (on behalf of the Hoaoiir* 

able Mr. Sitakanta Mahapatra): (a) Will Government be pleased to state 
whether at every station, where there is a refreshment room at which misoelk' 
neous goods are sold to the lailway officials and employees as well as to out* 
siders, there are private shops dealing with those miscellaneous goods ?

(6) Will Government be pleased to state whether in the refreshment rooms 
on other Railways than the B.N.R. miscellaneous goods, as sold in the 
refreshment rooms of the B.N.R., axe sold ?

The Honourable Sir GUTHRIE RUffiELL: (a) Government are 
informed that this is not the case.

(6) So far as Government are aware, the piaotioe is in foioe on some Rail­
ways.

Catbrino Departments on Statb-makaoed RAiLWArs.
240. The Honourable Mr. HOSSAIN IMAM (on behalf of the Honour­

able Mr. Sitakanta Mahapatra): Will Government be pleased to state 
which other State-owned Railway in India has a catering department of its 
own 1 ,

The Honourable Sir GUTHRIE RUSSELL: Th«i M. and S.M.R. 
■tod 8J.R. Ton a aumber of their iodiattVebediirafr^^'i^^ depart-

ntidly. ■ ’



A o j o x d  W A m  F a c t o u s s  o W sx s  b y  I^Ara-iUKAOU> B a ilw a t s .

2 4 1 .  T b s  H o n o u i u b i x  M r .  H O S S A I N  I l l A M  ( o n  b e h a l f  o f  t h e  H o n o u r *  
a b l e  M r .  S i t a k a o t a  M a ] u i p » t i « ) :  W i l l  € k > v e m m e n t  b e  p l e a s e d  to  s t a t e  
w h i c h  o t h e r  S t a t e - o w n e d  R a i l w ^ j  h a s  a  a o d a  w a t e r  f a c t o r y  o f  i t s  o w n  1

T h s  H o s o o b a b i b  S i r  O ^ D t H R l E  R U S S E L L ;  € k > r e B i m e a t  h a v e  n o  
i n f o n Q a t i o u .  v >

T r b  H o k o d r a b u i M r .  Q O S S A I N  I M A M :  H a v e  t i i e  G o v e t n i n e i i t  
i n q a i r e d  ?

T h b  H o n ou rablb  Sir  Q U T H R I £  R U S S E L L :  Q o v e m m e n t  h a v e  n o t  
i n q u i r y

T h b  H onou rable  Mr . H O ^ A I N  I M A M  ;  I s i t  a  f a c t t h a t  t h e r e  a r e  n o  
o t h e r  c o m p a n i e s ?

T h b  H o n ou rable  Sir  Q U T H R I E  R U S S E L L :  I  think it is a tact that 
t h e r e  are none.

C a r r i a o b  a n d  S a l x  o f  M c o c r a l  W a t e r s  b y  t h x  C A n B D t o  D k p a r t m x n t ,  
B . N . R . ,  F B X B  O F  F b s i o b t  C h a r g e s .

242. T hb H onou rable  Mr. H O S S A I N  I M A M  ( o n  b e h a l f  o f  the H o n o u r ­
able M r .  S i t a k a n t a  M a h a p a t x a ) : W i l l  G o v e n u n e n t  be p l e a s e d  t o  s t a t e  
whether from the Soda water fsctorv a t  Khaiagpnr, owned by the B . N . R . ,  
aerated water a s  w e l l  as ice are carried without a n y  f r e ^ t  paid and sold not 
only to the passengers b u t  also to outsiders in eveiy train and a l s o  sold from 
t h e  ieCreshm *̂>t moms !

T hb H obiOu rable  S m  G U T H R I E  R U S S E L L :  F r e i g h t  i s  n o t  c h a r g e d  
o n  s n p f d i M  o f  i o e  a n d  a e r a t e d  w a t e r s  m a d e  t o  t h e  v a r i o u s  s t a t i o n s .  I c e  i s  
h o w e v e r  n a t d e q > a t c h e d  f r o m  t h e  s e a t e d  w a t e r  f a c t o r y  a t  K h a r > | j > a r .  I  f i o l  
t o  u n d e r s t a n d  t h e  H o n o u r a b l e  M o n b e r ’ s  r e f e r e n c e  t o  p e n o n s  t r a v e U m g  i n  t r a i n s  
a s  o o t s i d e n ,  a s  d i s t m c t  f r o m  p a s s e n g e i s .

B bpobt o r  TBS Aosnt. B J f . R . ,  on the points raisbd in  ths REsoLunoir
OF 12th March , 1937.

2 4 3 .  T h e  H o n ou rable  Mr . H O S S A I K  I M A M  ( o n  b e h a l f  o f  t h e
B q o o o i a b l s  M r .  S i t a k a n t a  M a h a p a t t a ) :  W Q l  Q o v e m m e n t  b e  p l e a s e d  t o
s t a t e : —

( « ) .  W h e U w r  t h e y  s e n t  a  c o p y  o f  t h e  d e b a t e  o n  c a t l i n g  o n  t h s  B J N ' . R .  
h e l d  o n  t h e  1 2 t h  o f  M a r c h ,  1 9 3 7 ,  t o  t h e  A g e n t  o f  t h e  B . N . R . ,  a s k i n g  h i m  f o r  
h i s  o p i n i o n s  o n  a n y  s u g g e s t i o n s  w h i c h  w e r e  m a d e  t o  i m p r o v e  m a t t e r s  d u r i n g  
t h e  d e b a t e ,  e t c .  ?

( 6)  I f  s o ,  h a s  t h e  A g e n t  s e n t  a n y  r e p o r t  ?
( c )  I f  s o ,  w h e n  w a s  t h e  A g e n t ' s  i q K i r t  r e c e i v e d  ?

( d )  W h y  w a s  a  m e e t i n g  o f  t h e  C e n t r d  A d v i s o r y  C o m m i t t e e  f o r  R a i h r a y i  
n o t  o a l l e d  t o  o o n s i d e r  t h e  r e p o r t  o f  t h e .  A f O l t  ?  a n d
■ («) WiQ the lepoitHif the Agent ;lwpiwied be&M theH ow ajte. pooedeBer
tion f
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tM  ilOHOOKiBui SmGtJTHRIS R08SELL; (d) uid (6)< T«£
(c) In June, 1937.
(d) Gk>vemment did not consider that there was anything in th6 r^ort

to warrant consoltation with the Central Council.
(e) Government do not consider it necessary to do so.
Thi H o n o u iu b le  Mb. HOSSAIN IMAM Will the reply of the Agent 

be laid before the Central Advisory Committee t
Thk HoNonRABLB SiB OUTHRIE RUSSELL: Nonn^y the Central 

Advisory Committee deals with general questions of railway policy, not witii 
questions concerning individual raOway administrations.

The Homodkablk Mr. HOSSAIN IMAM: Will it be laid before the 
Ix)oal Advisory Committee!

Thb H ohoctrable Snt OUTHRIE RUSSELL: No, Sv.
Chaboes p a id  b y  R a il w a y  Of f ic ia l  a t  H otels m an aged  b y  th e  Ca t e b -

Dfo Dkpaktbiemt, BJI.R.
244. T he  H ono0 rable  Mb . HOSSAIN IMAM (on behi^ of the Honoray 

able Mr. Sitakanta Mahapatra); Will Grovemment be pleased to state 
whether officers of the B.N.R. are allowed to stay in hotels managed by the 
Company at cheap« rates}

T h e  H onourable  Sib  OUTHRIE RUSSELL: Officers of the B.N.R. 
are ( llowedto use the rooms at the railway hotels but must give way to other 
persons paying full rates. The charges, I understand, are ^ od  on the basis 
of the mean average of the travelling allowances admissible to officers. The 
Administration considers that the concession rate is of financial assistance 
to the hotel, as it bimgs in extra customers and helps to meet overhead 
chargee.

PUBUCATION OF AdTERTTSEMBNTS FOR INDIAN CaTEKINO ConTRAOTS IN
I n d ia n  N ew spapehs.

245. T h e  H onourable  Mr. HOSSAIN IMAM (on behalf of the Honour­
able Mr. Sitakanta Mahapatra); Will Government be pleased to state 
whether advertisexnentB for catering contracts are puUiab^ in the Indiim 
newspapers ?

T he H onourable  Sir  GUTHRIE RUSSELL: I understand that 
e x c ^  in casM of gmeral reorganisation,'as in 1931,l^e occasion f<» ealling 
Jbr tenders does not ordinarily arise, the policy of the Railway Company bebig 
to renew the contracts of the existing oontxactMs provided they continue to 
give satisliaction. ^

The Honourable Mb. HOSSAIN IMAM: Are the Railway >Administi»- 
tv»s sure that they are getl̂ ag satis^tion!,

'  T h i  H o N O i m i a t u  S b  b u i m i E  R U S S E L L  :  T h e  B . N ; i u  i s
s a t i a f i e d .
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Tax H g K o t n u v L B  M b .  H 0 B 8 A 1 K  D f A M i  H a v «  t h e f  M Q e t v « 4  a n y
odmpUinta, S izi .

T h i  Honottkablb S m  G U T H R I E  R U S S E L L :  I  d o  n o t  k n o w  w h e t h e r  
t i t e y  h a v e  o r  n o t .  '

Ths Hokousabi.1  Mr. H O S S A I N  I M A M :  H a s  t h e  R a i l w a y  B o a r d  
r e o e i T e d  a n y  o o m p l a i n t a  1

T h k  H onoubablb S n t  Q U T H B I E  R U S S E L L :  W e  h a v e  l e o e i v e d  o e r t a i n  
o o m p l a i n t f i  o n  t h e  f l o o r  o f  t h b  H o u s e !

U se  o»  Pa s s k  b t  R ailw a y  O f t ic ia m  in  TRATBtuira to  P u ri am d  R an ch i
AND THBB STAY AT THB H o i d S  BON BY TBB CaTBBINO DbPABTMBNT,
B . N . R .
2 4 6 .  The Honoitbabub Mb . H O S S A I N  I M A M  ( o n  b e h a l f  o f  t h e  Honour­

a b l e  M r .  S i t a k a n t a  M a h a p a t r a ) :  W i l l  O o v e r m n e n t  b e  p l e a s e d  t o  a t a t e  
w h e U i e r  t h e  o f f i o e i s  o f  t h e  C o n q M u a y  t r a \ r e l  o n  t h e  B . N J K .  w i t h  f r e e  p a a a e s  
t o  P o r i  a n d  R a n c h i  a n d  s t a y  i n  t h e  B . N . R .  h o t e l s  t h e r e  ?

Thb Honoxtbablb Sib Q U T H R I E  R U S S E L L :  O f f i c e r s  o f  t h e  B . N . R . ,  
t i k e  o f f i c e r s  o f  o t h e r  R a i l w a y s ,  a t e  e n t i t l e d  t o  t h e  p r i v i l e g e  o f  f r e e  p a s s e s  a n d  

o a b l y  o n  o c c a s i o n s  t h e y  m a k e  u s e  o f  t h e m  f o r  j o n m e y s  t o  P u r i  a n d

W 4 (MKWOiii ov «IM B .' piTH Oct. 1987.

I n d i a n  C a t e b i n o  O o n t b a c t o  o n  R A i L W A T a .
247. Thb H o N O f i n t A B L E  Mb . H O S S A I N  I M A M  ( o n  b d i a l f  o f  t i l t e  H o n o n r -  

• U a  Mr. S i t a k a n t a  M a h a p a t z a ) :  W i l l  G o v e m m e a t  b e  j d e a a e d  t o  s t a t e : —
( o )  W h i c h  o t h e r  S t a t e - o w n e d  R a i l w a y  i n  I n d i a  s e l l s  t h i r d  c l a s s  I n d i a n  

Q i t o r i n g  c o n t r a c t i  l i k e  t h e  B . N . R .  ?
(b) H o w  m o c h  l i o e i i o e  f i e e  i s  o b t a i n e d  b y  e a c h  o f  t h e s e  R a i l w a y s  f r o m  t b s  

s a l e  o f  t h i r d  c l a s s  I n d i a n  c a t e r i n g  ?
T b s  H o n o u b a b l b  S i b  G U T H R I E  R U S S E L L :  ( a )  T h e  I n d i a n  c a t e r i i ^  

c o n t r a c t s  o n  t h e  B . N . R .  a r e  n o t  s o k L  L i c e n c e  f e e s  a r e  h o w e v e r  r e a l i s e d .  
A  s i m i l a i  p r o c e d o r e  i s  i n  f o r c e  g e n e r a l l y  o n  a U  m a j o r  R a i l w a y s .

( 6)  G o v e r n m e n t  h a v e  n o  i n f o r m a t i o n .
T h b  H o n o u b a b l b  M b .  H O S S A I N  I M A M :  D o  I  o n d e i s t a i i d  t h a t  t h e  

G o v e n m i e n t  h a v e  n o  i n f o r m a t i o n  i f  o t h e r  R a i l w a y s  s e l l  t h i r d  c l a s s  I n d i a n  
c a t f f l i n g  c o n t r a c t s  ?

T h s  B o s o u b a b u  S i b  G U T H R I E  B U S S E L L N o .  W h a t  O o T e n u a e n t  
M v a  B o  i n & i a Q a t i M t  a b o H t  i s  t b e  t o t a l  ^ a m o u n t  g o t  f c o m  l i o e n s i n g  ; G o v « a i *  
j M B t  k n o w  t i u r t  o t h a r  l U i l w a y a 4 o  < a h a y  l i < ^ i i ) B g  ,  .

Thb Honoubablb Mb . HOSSAIN IM AM : W i U  the H ottb^file MeodMr 
. k p r h t l M A i i B l ( n n i f t t i f t i - : , i l B - i y b e  t a U » V ;  /.<<<.. u

T h b  H o N o c B A B U t  S i b  GtJTfljEtiEll "‘ ‘ll8B68EL’'f ’’-ik'
4 o  e ^ m a ih tiy  ina^iibdldovttl>ttttbtiMite»hMi<y»is>Bfetlti inlofltoation 
it wiU be of vezy much use. ..•>



T h x  H o m q o s u u b #  U b .  H Q S S A P T  I M 4 I I :  0 i x ,  w i l l  O o v ^ j t u q r a t  b e  
Jileaaed to obtain fcbe infomution, unless it irilLinTolTe veiy much expai4itwe ^

Thx Honoubablb Sib GUTHRIE RT7SSELL : Well, as a special {arovt 
to the Honourable Member, I will do bo.

PaiCE or SwEETlOATS SOLD AT RAILWAY Ŝ TATIONS OF THE B.NJK.
248. The Honoxjrable Mb. HOSSAIN IMAM (on behalf of the Honour­

able Mr. Sitakanta Mahapatra): Will Government be pleased to state
whether the Chief Gommiasioner for Railways ascertained whether prices of 
sweetmeats sold on platfonns the BJf.R^ (a) are higher in price which is 
obtained in Calcutta; and (6) the stuff supplied is worse in quality ?

The Honoubablx Sib GUTHRIE RUSSELL: (a) I have ascertained 
that the prices for sweetmeats sold on platforms on the B.N.R. are the same 
as, or lower than, those charged by high grade caterers in Calcutta, and, 
•xoept in one instance, are the same aa, or only two annas per seer higher than, 
those charged by low grade caterecs.

(b) There is no foundation for aDegation that the sweetmeats provided 
are inferior in quality.

Thb HoNOxntABUB Mb. HOSSAIN IMAM: Will the HonoiirBble Member 
explain what he means by hij^ grade and low grade ?

The HoNotiBABLE Sib GUTHRIE RUSSELL: I am not quite sure 
mysdf. The B.N.R. have given us a complete list of the rates chaq;ed by 
two Calcutta caterers, one of whom was oalM a high grade and the other a low 
grade caterer.

. j ' Quxnu»w AKS-AKiVIEBS. 1̂ 75

Ob it a  F ood OoimiAOToBS o n  th e  B.N.R.

249. T he H onottbablb Mb . HOSSAIN IMAM (on behalf of the Honour­
able Mr. Sitakanta Mahapatra); Will Government be pleased to state 
if any of the seven or eight food contractors on the B.N.R. is an Oriya 1

T h e  H onou bable  Sib  GUTHRIE RUSSELL: No.

T he H on oobable  Mb. HOSSAIN IMAM: Will the Honourable Member 
say why Oriyas are not given such contracts ?

Th e  H<»«oDBABtB Sra GUTHRIE RUSSELL: I presume there are no 
Oriyaa who are suitable.

Com pbttion  of th e  CATEBiNa D bpabtm en t, B.N.R., w rn i pbivat*
ENTEBFBISE.

‘ ' 2i>6. ipra MonoubaÎ î e M il.'fl^ A lN  lilAM (on behalf of the Honour­
able Mr. Sitakanta Mahapatra) r 'Will GoVteimedt ie pleased to 6t«te 

■twbMmid litgeonHBbtt o|
stores, provisions, medicines, toilet requisites, stationeiy,



•ented ̂ t e r  frtan diflerebt ditftriob of OriMa "bave to 1h» Ghisf Com- 
iniBBkma lQrIUdhrfty8,ieqQe8tmg him to remove the gnevaooe'ofthe B.N.II. 
oompetitioii with them ? If ao, what steps have Qovenunent taken to lemove 
the grievaxMse I

Thb Honourablb Sm GUTHRIE RUSSELL: A ie|»e8entation was 
nedved in May this from the Bengal National Oiamber of Commeioe 
agai^  the a llied  trading activities of the B.N.R. This is at present mider 
ctutsideiation of Government.

T k i  H o R O C K A B U t  I f a .  H 0 6 & A I N  I M A M :  W i l l  t h e  H o n o n r a b l e  M e m b e r  
l a y  ( M l  t h e  t a b l e  t h e  d e d s i o n  o f  t h e  O o T e m m e n t  o n  t h i s  a t  a c m e  f o t m e  d a t e  ?

Thb Honockablb Sm GUTHRIE RUSSELL: No,Sir.

OOMPETmON 0»  THS CATCKmO DSPARTIOENT, B.N.R., WITH PBIVATB
XNTKRFEIBR.

261. Tbs HoHotmABUi Mr. HOSSAIN IMAM (on behalf of the Hononr- 
able Mr. Sitakanta Mahapatra): (a) Will Government be pleased to state 
whether the Bengal National Chamber of Commerce have made a number of 
representations to the Railway Board against the B.N.R. oompetitian with 
private commercial enterprise ?

(6) WM Government be pleased to state whetiier the Railway Board has 
never replied to the repeated reminders of the Bengal National Chamber of 
Commerce ?

T te  Honourable Sir GUTHRIE RUSSELL: (o) I would invite the 
Hononrable M«id>er's attention to tiie reply I have given to has immediately 
preceding qoestion.
 ̂ (6) The reminders have all been rq>lied to, bet for the reason I have given
in my r^ ly to the pteviotis question Govemmmt are not yet in a position to 
Mmmranieate their final decision in the matter.

Axeatbd W atd i Factobt, B1I.R.
262. The Honourable Mr. HOSSAIN IMAM (on behalf of tiie Hononr* 

able Mr. Sitakanta Mahapatra): Will Government be pleased to state whether 
tfaqr have arrived at any final dedsion about the working of the soda water 
factory by the B.N.R. ?

The Honourable Sir GUTHRIE RUSSELL: Yes. The decision of 
Government is that these is no objecticm to &e B.N.R. owning and <̂ Mrating 
a soda water factory, which is intended primarily to cater to the n e ^  and 
convenience of tiiose who come in contact with the Railway as passengers 
or odierwise.

The Honourable Mr . HOSfiAlN IM /M : Has the Government consi­
dered the l^gal aspect of this quMtion I .

, The B onoubable Sm GUTHRIE BU8BBLL: GcKranmaBit hsife talGin
opinian. ^

bditnfioa ov [6th Oct. 1987.



 ̂ Trb HoMOtntABLB Mb. H088AIN IMAM: Is it a fiact that the IjeguiMr 
tire Department bolds this to be legal or illegal t

Thb Homovrablb the p r e s id e n t  : It is a mere matter of opinion^

The Hohootubm  Pajwdit HIRDAY NATH KUNZRU: Sir, is it a 
mere matter of opinion what the Legislative Department thinks on this point T 

#
The HoNOimABLS the PRESIDENT: I do not think they should be 

asked their departmental opinion on every point.

Thr H o n o u sable  Pa n d it  HIRDAY NATH KUNZRU: If the objec­
tion is tothevord “  opinion ”  we can change it to the word “  decision

The Honoukablb the PRESIDENT : You can ask if they have arrived 
at a decision.

T he H onoukable Mb . HOSSAIN IMAM: Have the Legislative Depart­
ment come to any decision and have Glovemment arrived at a decision ?

T he H o kodbable  Sib  GUTHRIE RUSSELL: Government have
arrived at a decision.

B k qUIBY in to  th e  CoMKEBCIAL A cn-IVITIES OF THE Ca teb in o  D epa b t-
UEMT, B.N.R.

263. T h e H onou bable  Mb. HOSSAIN IMAM (on behalf of the Honour­
able Mr. Sitakanta Mahapatxa): (a) Will Government be pleased to state 
whether the Chief Commissioner for Railways gave an imdertaking sometime 
back to the Bengal National Chamber of Commerce to enquire into the coomier- 
dal activities of the B.N.R. 1

(6) Will Government be pleased to lay on the table an account of what 
took place when the Chief Commissioner of Railwajrs and the Financial Com­
missioner met representatives of the Bengal National Chamber of Commerce 
recently ?

The H onooiuble Sib GUTHRIE RUSSELL: (a) Yes.
(b) No. The meeting between the Chief Commissioner and Financial 

Commissioner and the B o ^ l National Ĉ iuunber of Commerce cmcems only 
the Railway Board and Members of that Chamber.

N um beb o r  M eetin ob  h e ld  b t  th e  C e n t e r  A p v is o b t  C o u n c il fo b  R a il­
w a y s DURING THE LAST BIVE YEAB8.

254. T he H o nou rable  Mb . HOSSAIN IMAM (on behalf of the Honour­
able Mi, Sitakanta Mahapatra); Will Government be pleased to state how 
many times the Central Advisory Council for Railways was called to meet each 
year during the last five years ?

The Honoubable S a GUTHRIE RUSSELL: 1986. twice; 19S6, 
twice; 1934, once; 1933, twice; 1932, nil.
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F D N C T K n t s  or m  C kK n u L  AAViBC»y C o u M c a  i o e  B a il w a y s , kto .

2 6 6 .  T h k  H o h o u b a b l b  M r .  H O S S A I N  I M A M  ( o n  b A a l f  o f  t h e  H o n o o t -  
• U e M r .  S i t a k u i t a  M a h s p a t r a ) ;  W Q l G o w a m e n t t e  p l e a s e d  t o  m a k e  »  s t a t e *  
m e n t  a s  t o  w h a t  t h e  f u n c t i o n s  o f  t h e  C e n t t a l  A d v i s o r y  C o u n c i l  f o r  R a i l w a y s  
M e  a n d  w h e n  t h e  r o l e s  p r e s c r i b i n g  s u c h  f u n c t i o n s  w e r e  f r a m e d  a n d  w h e n  
a d o p t e d  1 f

T h ®  H o N o i r K A B i f  S m  G U T H R I E  R U S S E L L ;  T h e  f u n c t i o n s  o f  t h e  
C e n t r a l  A d v i s o r y  C o u n c i l  f o r  R a i l w a y s ,  a s  i t s  n a m e  i m p l i e s ,  a r e  p u r e l y  
a d v i a o i y .  I t  d t w u a a e s  s u c h  i m p o r t a n t  q u e s t i o n s  o f  p o l i c y  a s  m a y  b e  p l a c e d  
b e f o r e  i t  b y  t h e  M e m b e r  i n  c h a r g e  o f  R ^ w a y s .  I t  h a s  n o t  b e e n  c o n s i d e r e d  
n e c e s s a r y  t o  f i r a m e  a  s e t  o f  r u l e s  i n  r e g a r d  t o  t h e  f u n c t i o n s  o f  t h e  C o u n c i l .

T h e  H o k o c r a b l e  M e .  H O S S A I N  I M A M :  H a v e  t h e  m e m b e r s  a n y  p o w e r  
t o  i n i t i a t e  d i s c u s s i o n  ?

T h e  H o n o c e a b l e  S i e  G U T H R I E  R U S S E L L :  A n y  m e m b e r  c a n  s e n d  
i n  a  q u e s t i o n  f o r  d i s c u s s i o n .

C o H P L A I N T  B o O E S  I N  R E n t E S H M E M T  R O O M S ,  B . N . R .
2 5 6 .  T h e  H o n o u e a b l e  M e .  H O S S A I N  I M A M  ( o n  b e h a l f  o f  t h e  H o n o u r ­

a b l e  M r .  S i t a k a n t a  M a h a p a t r a ) ;  W i l l  G o v e r n m e n t  b e  p l e a s e d  t o  s t a t e  i n  w h i c h  
c f  t h e  r a i l w a y  s t a t i < n i s  o f  t h e  B . N . R .  c o m p l a i n t  b o o l a  i n  w h i d l i  c o m p l a i n t s  
a g a i n s t  t h e  r i u l w a y  s t a f f  m ^ y  b e  s t a t e d  a n  k q r t  t

T h e  H o h d c e a b l e  S i b  G U T H R I E  R U S S E L L  :  I  n i i d t w t s n d  t h a t  t h «  
H b n o o r a b l e  I b m b e r  r e f e r s  t o  c o m p l a i n t s  i n  r e g a r d  t o  o a t v i n g .  A  o o m p l a i i i l  
b o o k  e x i s t s  a t  e v w y  r e f r e s h m e n t  r o o m .

T h e  H o i r o i i E A B i < B  M e .  H O S S A I N  I M A M :  A n d  f o r  o t h e r  c o m p l a i n t s  t

T a x  H o e d o e a b u c  S b  O D T H R I E  R U S S E L L :  T o  w h a t  o t h e r  c o m *  
p l a i n t s  d o e s  t i h e  H o n o o z a b l e  M e m b e r  r e f e r ?

T h e  H o e o u e a b l e  M e .  H O S S A I N  I M A M :  I n c i v i l i t y  o f  t h e  r a U w a y  
s t a f f ,  e t c .  W e  w a n t  t o  k n o w  w h e t h e r  t h e r e  a r e  o o m i d a t n t  b o o k s  a t  e v e r y  
^ t i o n .  I f  n o t ,  a t  w h a t  s t a t i o n s  a r e  t h e r e  c o m p l a i n t  b o o k s  T

T h e  H o k o u e a b l e  S i e  G U T H R I E  R U S S E L L :  m i a t  d o e s  n o t  a r i s e  
f r o m  t h i s  q u e s t i o n .  T h i s  i s  a  q u e s t i o n  a b o u t  c a t e r i n g .

T b s  H o n o u e a b l e  P a n d i t  H I K D A T  N A T H  K U N Z R U :  T h e m  i s  n o  
r e f e r e n c e  t o  i c a t e r i n g  w h a t e v e r  h e r e .

T a b  I & h o x t b a b l e  S i e  G U I X n E l I E  R U S S E L L :  T h e  H o n o u r a b l e  
M e m b e r  i s  c o r r e c t .  I  a m  s o f ^  1  a w n i n e d  t h a t  a s  e v « r y  q u e s t i o n  I  l u i v e  s o  Hu 
a n s w e r e d  h a s  h a d  t o  d o  w i t l  c a t e r i n g ,  t h a t  t h i s  a l s o  h a d  t o  d o  w i £ h  c a t e r i n g .  
N o r m a l l y  t h e r e  i s  n o  c o m p l a i n t  b o o k ,  b u t  e v e r y  m e m b e r  o f  t h e  t M l h B l l i ] ^  
j m U i c  I h m  i l h e  t o  M n t a - t o  t h e  ^ i i t p i c t  « | K q s r  c o o o e i 9« d « o n ^  o f  
w h a t e v e r  h e  l i k e s .  .  .  „  .  •  l. ,
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L o M  OW brOOMB-TAX DVK TO BXSMFTION8.

2IP7. Thb H o n ou rablb  Mb. 0. 8. MOTILAL; Oorammeiife b* 
pleaaad to state the Approximate amount of income-tax the Indian traaBtuj 
ii kring hy letttm of exemption from the tax accorded to income-^

(a) Atiaing from pensions and salaries of Oovemment servants residing 
out of India ?

(6) Arising from pensions and salaries paid by bostness oonoems in India 
to persons residing abroad ?

(c) Derived by penons residing out- of India b j interest from Indian 
sterling loans ?

Thk H onou bablb  Mb . A. J. RAISMAN: (a), (6) and (e). I would
refer the Honourable Member to the reply given to his question No. 86 on the 
30th March, 1937.

F bbiq h t  Chaboes on  T o(baoco fbom  G Tnm m  to  Calo ctta  a n d  B o m b a t .

258. Thb Hono0babuc Mb. Q. S. MOTILAL: (a) Will Government be 
pleased to state the rate of railway freight on tobacco from Guntur to Bombay 
and from Guntur to Calcutta ?

(b) If there is a large difference between the two rates, what is the reason
for it ? -

(c) Have Government rec^ved any complaints from persons engaged in 
such trade or on their behalf ?

{d) What aotioa do Government propose to take to redress the grievance !
Thb Honottbablb Sib GUTHRIE RUSSELL; (a) The rates per maund 

for tobacco (munannfactured) from Guntur to Bombay is Ra. 2-7-2 and frtan 
Guntur to Calcutta Rs. 1-8-7. .

(6) The rates to Bombay and Calcutta are both special rates, quoted to 
meet special conditions of traffic in each case.

(o)Yes.
{d) The quotation of special mtes is a question primarily for considera­

tion by Railway Administrations and refermce is bei^  made to Railways to 
consider what action, if any, can be taken in this matter.

FiNANOIAI. ASSISTANOB AFFUBD fob VT thb GoVBBiniBNT OF Obissa.
269. T h b  H o n o u b a b i.e  Mb. HOS^IN IMAM (cm behalf of the Honour­

able Mr. Sitakanta Mahapatra): (a) Will Government state whether the
Government of Orissa have applied for any sort of assistance from tiie Central 
Qovemmeot ?

(6) If so, what is the aatore of assistanoe zequind t
(o) To what extent is the Central Government prepared to meet the 

dbgiands of the Govenunont of Orissa 1

(b) and (c). Do not arise.

gUUnOHB AND ANSWXB8. B79

Tbb HbNOtJBABtB Mb. A. J. R^SM AN: («) No.



lN^BR{nSH n u r a
2 6 0 ,  B o H O O M S u e  | l » . ;  G .  a  M O T l i A L :  ( < ^  1 ; ^  a n  t k «  I n d o -

B n ( ^ ^  i r a M f l  n ^ t i A t i o i u  e x p e c t e d  t o  '  ,
(b) J b  t h e  d d »7 d t i e ^  t h e  o o n f c i & i i a t i o n  o f  t h e  O t t M r a  o a o e e e i e u s  

{ ^ f t n t e d  t o  ^  U p i t e d  K b g d o m  i m p o r t s  1
(e) W h a t  a r e  t h e  o t h e r  o a o a e s  o f  t h e  d e l a y ,  i f  a n y  f  ,
( d )  H o w  I r o i g  a r o t h e  O t t a w a  o o n o e n r i o a s  a o o o t d o d  ; ^ o  i o i p o c t a  f m a  t h e

U n i t ^  K i n g d o m  p r o p o s e d  t o  b e  c o n t i n u e d ?  ,  .
( < )  W h a t  a i e  t i n  g u i d i n g  p r i n d ^  p n i p o a e d  t o  b e  f o l l o w e d  i n  t h e a e  

n e g o t i a t i o n s  t  ,
' '  ( / )  W h a t  a r e  t h e  o o n c e a a i o i l s  a a k e d  f c v  o n  b e h a l f  o f  e t t ) i e i  p a r t y  t

( < 7)  W i l l  G o v e r n m e n t  b e  p l e a s e d  t o  p l a c e  O n  t i i e  t i b l e  t l i e  n p o t t  t h e i r  
A d v i s e r s  i n  r e q > e c t  o f  t h e s e  n e g o t i a t i o n s  ?

'  T b k  H o K r o u i u B U E  H .  D O W :  (a) I  w i s h  I  I m e w  f  T h e  n e g o t i a t i o o s  
a r e  i n  p r o g r e s s  b u t  i t  i s  n o t  p o a s t t i l e  a t  t ^  i H p g e  t o  s a y  w h e n  t h e y  w t t i  b e  
e o n c l t i ^ .

( 6)  a n d  ( e ) .  T h e  d e l a y  i s  d u e  t o  t h e  l a r g e  n u m b e r ,  i n t r i e a c y  a n d  H n p o r t a a e a  
o f  t h e  i s s u e s  u n d e r  ^ s c o s s k m .

( ( f )  T h e  H o n o u r a b l e  M e m b e r ’ s  a t t e n t i o n  i s  i n v i t e d  t o  t h e  C o m m e i ^  
D e p a r t m e n t  p r e s s  ' o o t O i t o u n i q a e  o f  t h e  1 9 t h  O c t o b e r ,  '  1 9 8 6 ,  c o p i e s  o f  w h i c h  a r e  
i n  t h e  L i b r a r y .  -

( e )  T h e  H o n o u r a b l e  M e m b e r ’ s  a t t e n t i o n  i s  i n v i t e d  t o  p a r a g r a p h s  2 8  t o  
8 0  o f  t h e  R ^ r t  o f  t h e  l a d t a n  D e l ^ t i o p  t o  t h e  I m p e m I  E c o a o m i o  
O o n f e M n c e  h e l d  a t  O t t a w a  i n  1 9 3 2 .  c o p i e s  o f  w h i c h  a l s o  a r e  i n  t h e  L i b E a r y »

( / )  G o v e r n m e n t  a r e  n o t  p r e p a r e d ,  d u r i n g  t h e  c o u r s e  o f  t h e  n e g o t i a t i o n *  
t o  d i s c l o s e  t i i e  n a t u r e  o f  t h e  { H o p o s a l s  p u t  f o r w a r d  b y  e a c h  p a r ^ .

(g) N o ,  S i r .
T h £  H ohoubablk  M r .  H 0 8 S A I N  I M A M :  W i l l  t h e  H o n o u r a b l e  M e m b e r  

s t a t e  i f  t h ^  w o u l d  s i g n  t h i s  o c ^ i a e t  w i t h o u t  r e H e r a a c e  t o  t h e  L e g i s l a t a r e  o r  
w i l l  t h e y  a w a i t  i t s  d e e i s i o a  t  *

T he H o k o u k ablb 'M b . H .  D O W ; 1 7 0 ,  S i r ,  I  w i l l  n o t  s t e t e  i l i a t .
T b b  H o K o t r i R A B U l  P i ! ! r i i t T  M R D A Y  1 7 A T H  S V l ^ E R U  :  H a s  t h e  

^kmaataeat o f  I n d i a  a n i v B d  a i t  a i g r  d a e k i o n  t b a t  p o i n t  of  n o t  t
T f l *  j f o K Q O T U B i i  M f e .  H .  D O W :  N o ,  S i t .  "  '

I n d o -B k itib b  T ra v b  N eo o tiatio n s  in  SHjppDto M A tn aS i

261. Thb HoMotBABLB Mb. O. B. M0T1L4L *. (1) W j H  GoveBuntntb*
t o . . » t a t o . > r '  r '  '  " ,  . "

( a )  W h e t h e r  i t  i s  t h e i r  p o l i t y  t h a f ^ 4 l M d b u i i a  o f  i t t K o n a l  d u j p p i ^ t n i d b  
s h o u l d  f o i m  a n  i m p i R ^ t w t i  o f  a  t ^ e  a g r e e m M i t  w l | i ^  o n a  

o o u n t z y  d e s i r e s  t o  m a k e  w i t &  a a o t h c v  t  a n d

5BQ OOUMOU. 0 1 8TAm ptoi O ct. 1987,



' *' '' ' Jam AsamMaB. 6||

(A) Wli^i6r'tlib! ctmiiiaenjal uidl ddpjpitq; {ntei<MB>iii-Iiid» Itt
upM'tihem th« Bedeeaitj^tifiaecudhg'aiiiadeqiwteidiMe of th^^do-

> r K , Bhtidi nMUTjtigie Inde m  • of the ludo-Brituli Tiade ^gree- 
iî ent ikow ujxder ne;go^Uoii1 '

' ' <2) Mtf’̂  aiurwer1lo(i) 'b«m the affixnaUTe, will 0<rvemiQeat be i^eas^
^  8t«(l« wlktetfaer th ^  hftve oomaniinkited the clainis of tiie commerce 
and ihippiog interesta to-tiie Detegatiaa in London aod what action do, 
GovemOMiQt jpropoae to take in tfa* matter ? ,
■' The HdKOTTRAatui Mb. H. 3X>W : : The answer to this must

obviously depend on the eountrieB thoDuelvea. and the nature of the trade 
agreement in (fontemplation. tphe clai;^  of natbnal shipping wotild h ^ Iy , 
fwfxample^ be likely to fotn  ̂>n.in^>ort<uit part of a trade agieem^t be^een 
Svitaerli^ and Czecho-Slovaida,

1 (b) Suggestions have been made to the GoTemment o f India tbat th,e 
pwocnt l^ o -^ tis h  trade toieigotiati<nu shonld be utilised, for securing greater 
opportnnitiea for Ihdiaa «hq>ping.

2. The (Jovemment of India are not prepared to disclose the natore of 
their instructions to their d<»legate8, but tjie doremmoat of India’s delegate 
in London is fully cognisant of the views referred to in part (1) of this 
question.

Prkfebbnce on Indian SroA® in thk United Kikoixhc.
262. The Honoubable Mb. G. S. MOTILAL: Will Government 

state whether they have instructed their representative, in the' course 
of the trade negotiations with the United Kingdom now going on, to 
secure for Indian sugar a reduced rate of import duty which has been fixed for 
colonial sugar ?

The HoNOUKABiiE Mb. H. DOW: Government are not prepared at this 
stage to disclose the nature of Uieix. instructions to the Indian del^ation.

The Honodbabui Mb.. H0SSA117 IMAM: Is sugar included in that 
item ?

The HoHotJBABtB M». H. DOW: Govenuneot ate not prepared at this 
stage to the nature of Idteir inBtraotions to thie Indian Deliegation.

iMOtCSION or A BSFEBBENTAXiyB OF InSIAJH SBXTOWinEBS ON THE INDIAN 
Dei;E0AT10N to the iNnCBNAU^AL TnUKWAPQ doNFBBENCE.

20S. The HoNotmABUt ' M b. G. S. M0TIX<AL : Have Government 
ooiuadered the detirability of iadnding <a representative of the Indian ship­
owners on the Indian Ddegation to the International Telegraph Conference 
to beheld in 19381 , ^

The HoNomtAjBie Ifti, A. O. CLOW: Yea. Govemmwit decided that 
a representative of Indian shipowneM should not be included in the Indian 
Delegation. ' .  . '

The HoMoOBAEUi 4  kMOTILAL: ^ n  for that 1



T n HamoKABiA Mr. A. Q. CXX)W: Yee, Sfc, w y good leewms.
T n  HoXOOBABU Mb. G. S. H O niiA L: M aj «•  know tbe iMson 1
Ths Honoukabuc Mk. A. G. OLOW : Th« I n t e r n a t i o n i d  O o n v e n t i o i i  

i r k k s h  g o T e i n s  l e p n o e n t a t i o n  a t  t i u s  O o n f t n i i o e  d o e s  o o n t e m p h t e  l e p n o e n t o *  
t i o n  o f  c e r t a i n  p r i v a t e  i n t e n s t B ,  l r a t t h e x q f i M a e n t a t i v « B  o f  tiiOM p r i v a t e  i n t e r e s t s  
a r e  n o t  i n d n d e d  a s  Q o v e n m e n t  n e n i p i t e i t i a r i e a .  T h e y  a r e  a o p a z a t e ,  a n d  
i n  a n y  o a s e ,  t h e  n a t k m a l  d i i p p i n g  i n t e m t s  o f  a  o e u n t i y  d o  n o t  a p p e a i r  t o f e l l  
i r i t h i n  t h e  d e f i n i t a < m  o f  "  p r i v a t e  o n t e r p r i a e s  ”  g i v e n  b y  t h a t  C S o B v e n t i o n .

Trb HoMOtJluBLX Mk. H06SAIN IMAM : May we ask if an adviser
has been attadied to the Govefmnent npnaentative ?

Ths Hokottkabu Mb. A. G. CLOW; Tes, certainly; I think there will 
be four delegatee. I shoold explain tiiat they are all advisen to the leader of 
the Delegation in a sense, bat naturally mort comity with the instructions of 
the Govemmait.

Ths HoNouitABUi Paxdit HIRDAY NATH KUNZRU: Have tiie 
delegates been provided with any advisers to represent the Indian point of 
view t

Tbs Honocrabus Mk. A. Q. CLOW: 1 tnut that all ^ e  delegates will 
represent tiie Indian point of view.

Ths Honovrablb Mk. H06SA1N IMAM : May we know the }
Ths Hwoubablb Mb. A. G. CLOW; The leader of the Delegation, I 

think, is Mr. Krishna Prasad. I cannot give the names of the others at the 
moment.
NtniBEB o r  Std d eh ts , t h s ib  A p p o t im a im  a k b  Sala b ie s , om St a t s -

MANAOSD BAU.W AYS WHO HAYS PASSfD  OUT OF MsCUANlCAL E n QINSSR-
iNQ Colleges in  I k d ia .

264. Ths Honoubabi.b Rai Bahadub Lala RAM 8ARAK DAS: Will 
Government state th« number of qoalified students in service at each 
of the State Railways from each of the Mechanical Engineering Colleges in 
India daring eadi of the last five yean and <» what posts and scales of salaries f

The Honoukabls Sib GUTHRIE RUSSELL: The information is not 
readily available and GovemmeDt do not consider that the amount of time and 
labonr involved in its coHectian would be justafied by tiie results.

Ths Honoukabls Mb. HOSSAIN IMAM: As Government have taken 
8 t ^  to find out about the “ DnfFerin ”  cadeiiB, oaimot tiiey take the saoM 
steps to find out about the Mechanical Engineers 1

Ths Honoctbabls Snt GUTHRIE RUSSELL: We oan find out, but 
the amount ni labour involved is so extensive and the result̂  I do not think, 
will justify it. t j

Tbs Honoukabls Rai Bahai>ub Lala RAM SARAN DAS: Is that due 
to any chai^  Of Government policy I You say that it will ip̂ volve a lot of 
labonr to cdleot the Mormatiolkl Whepieiw I have asked raoh questions 
before, the answer has been given. Now the answer is not being giyen. So«
I ask whether this is diM to aaj chsinge of polity in the recruitment of qoaHlled 
studento from the vanous IfeauaiicM -Bn^tebeifeg OtttnfM in India t

Ill «KW(ai.«rae*ip» pini Oct. 1987.



T h s  H o k o u iu b u  Sir  O U T H R IE  B U S S IX L : I f  the suggestioii u  tiia t 
Q ovenunent w ant to  OMnouflage th e recraitm ent schem e, the answer is K o

SXTBCHABOE ON COAL.

266. The Honoubablb Rai Bahadxtk Lala BAM SABAN DAS: 
Does Govenunent inteod to abolish the soichaige oa the oaniage of coal f  
If so, when 1 If not, why not 1 ^

Thb HoNoimABUe Snt OUTHBIE BUSSELL: Govenunent do not 
see any proepeet of abolishing the soicharge on coal as the financial position of 
Railways is not such as to warxant a sacrifice of the revenue derived from 
the sur^rge.

T ub H o n o u ra b le  R a i B a h a d ob  La la  RAM SABAN DAS: I believe 
thwe was a promise that when the income of the Bailways increases, and as 
soon as better times come for the Bailways, this surcharge wiU be withdrawn.

T h e H o n o u ra b le  Snt GUTHRIE BUSE^LL: The on ly prom ise th at 
has ever been m ade was that when railw ay earnings com e to  be on  a sound 
footin g, tiie  first general reduction  in rates w ould be w ith i^^ard to  th is sor- 
d n xge.

T h e H o n o u ra b le  Bai B ah abu b  L a la  BAM SABAN DAS ; • Even now, 
are the income of the BaUways not on a sound footing ?

T h e H o n o u ra b le  S ir  GUTHBIE BUSSELL: The finances are sound 
for this year so far; we do not know what is going to happ^ next year.

T h e HoNoxntABLE B a i B a h a d u r L a la  BAM SABAN DAS: Cannot 
you withdraw the surcharge for this year and review the position for next 
year ?

T h e H o n o u ra b le  S ir  GUTHBIE BUSSELL: No, Sir.
The Honourable Mr. G. S. MOTILAL: How much will it come to if it 

is withdrawn ?

T h e H o n o u ra b le  S ir  GUTHBIE BUSSELL: We will lose Bs. 64 lakhs.
N um ber of E uropeans, A ng lo -In d ian s an d  In d ian s em plo yed  as F orem en  

AND A ssistan t F orem en  in  W orkshops of Sta te -m anaqed  R a ilw a y s .

266. The HoNouRABtE Bai Bahadttr Lala BAM SABAN DAS: 
Will Governmient lay on the table of this House a statement showing ths 
number of Europeans, Anglo-Indians and Indians amongst Foremen and 
Assistant Foremen in Wor^hops of each of the State-managed Bailways 
during the last five years 'i .

T h e H o n o u ra b le  S ib  GUTHBIE BUSSELL: The information avail­
able with Government will be found in the classified lists of subordinate staff 
of all departments on scales of pay rising to Bs. 250 and above of the State- 
managed Bailways, copies of which are in the Library of the House.

T h e H o n o u ra b le  R a i B a h a d u r T.at.a BAM SABAN DAS: Is it not * 
fact that in classified lists Indians include Anglo-Indians and so it is impossible 
for the Members to find out how many Indians and how many Anglo-Indians 
are employed f
InosGB >
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Tax. HaVomuBut Sn GUTHRIE RUSSEUL: I t h i n k  a o t o a l l f ,  i n  t h e  
l i s t s ,  700 g e t  t h ^ e  m e n ’ s  n a m e s .  Y o u  o « n  p i c k  t h e m  o a t  f o r  j r o o i ^ l f .

B aoK cm n E N T ^  S a l a r y  a n d  P r o m o t io k  o f  F ik e m k n  o n  STATB-M AM Aaii>
R a il w a y s .

2 6 T .  T n  H o M o x T K A B u t  R a i  B a b a d t i r L a l a  R A M  S A R A N  D A S :  (a) W i H  
Q o v e m m e n t  l a y  o n  t h e  t a b l e  o f  t h i s  H o u s e  a  c o p y  o f  t h e  R o l e s  m d  R e g u l a *  
t u n s  tax l e c w i i t m e n t  a n d  s c a l e s  o f  s a l a t i e s ,  a l l o w a n o e s  a n d  p r o m o t i o n s  a a  
t e g a i d s  t h e  l i t e r a t e  f i r e m o i  e m p l o y e d  o n  e a ^  o f  U i e  S t a t e  R a d w a y s  t

{b) Fran what year was such reoruitment introduocd and during th« 
period ending 31st March, ldS5, how many of these firemen were promoted 
to driver’s grade on each of tiie State Railways ?

The Honourable Sib QUTHRIE RUSSELL; (o) Rules for the recruit' 
ment and promotion of finon«l'Mre contained in the Rules for the recruitment 
and training of subordinate staff on State-managed Railways, a copy of which 
is in the Library of the House, Statements showing the revised scales of pay 
of subordinate staff, including firemen, have also bera placed in the Library of 
the House. As regards allowances to firemen, I am obtaining information and 
will lay it on the table of the House in due course.
' (6) As regards the first part, recruitment under the Rules referred to in
paragraph (a) above was introduced in 1931. As regards the second part, 
Qovemment have no information, and they do not consider that the amount of 
time and labour involved in its collection would be justified by the results.

The Honoubabue Rai Bahadur L ala RAM SARAN DAS: Is this 
House not entitled to get the infonnation as regards the working of this new 
policy of Government in regard to the employment of literate firemen ?

The Hokourablb Sir GUTHRIE RUSSELL: I think the House is 
entitled to get any reasonable amount of information they want, but honestly 
I do not t h ^  if they got this information they would be able to deduce any­
thing from it.
Sb a -bo bn b  Coastal T ra o b  o r  In d u  ca rr ied  b y  Steam ers o r  DirrERKNT 

N atio n a litib s  an d  Sa iu n o  V bssbls.
268. T b b  H o k o u ra b lb  R a i B ah a d u b  L a la  RAM SARAN DAS; Will

Government lay on the table of this House a detukd statement of the sea­
borne coastal trade of India carried by {a) British steamers, (6) Indian 
steamers, (0) foreign steamers, {d) sailing vessels during the last five years 1

Tbb Hohoubabuc Mb. H. DOW: The avaUable information is contained 
in the monthly Accounts relating to the Coasting Trade and Navigation of 
JMtish India, copies of which are in the Libsary.

A ctio n  tak en  to  bn bu be  th e  sale  o r  pu re  Gh b e .

269. T b b  H o n o u b a b lb  R a i B a h a d u b  L a la  RAM SARAN DAS: Will
Oovenunent lay on the table of this House tiiedetailed proceedings and re* 
Commendations c f ibe recent Ghee Conference and state #h it ib ion they 
ilkbimil taking to eosnre the sale of poie ghee?

T b b  f i o M O O B A B U i  K u n w a b  S m  J A G D I S H  P R A S A D :  T h e  p r o o e e d i n i p  
a( t h e  r e c e n t  G h e e  O o o f e r e n o e  c o n v m e d  b y  t h e  A ^ j i i o u l t i i r a l  M a r k e t i i a g  A d r i s e r
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to ilM Ck>Temmeat of India will be placed in the Library of tb:e HooM tdiea 
th ^  have been printed. Arrangements are being nude hy the Agrlotdtiinl 
Marketing Adviser for the opening of gradiiig and marking stations tae pOM 
ghee under the Agricultiual Produce (Orading and Markii^) Act, 1937, and 
fimds have already been allotted by the Imperial Cotmoil of Agricoltanl 
Research for the purpose.

The Honoukablb R a i B a h a b u b  L a la  RAM SARAN DA8: Oan I adt 
how many such stations have so far been opened ?

T h e  H o k o d r a b lb  E o k w a r  S ir  JAGDISH PRASAD; I am afiraid L 
have not the information. I must adc for notice of that question.
F bdtcipal R ailw a y  Stations w heuc  Purters  xare enoaobd  b y  R au .w a t

AUTHOBmBS AMD WHERE OBTAINED TUSC(DOH CONTRACTORS ON THE
B.I.R., G.I.P.R. AND N.W.R. :!
270. T h e  H o n o u r a b le  P a n d it  HIRDAY NATH KUNZRU : (a) Will 

Qovemment be {leased to lay on the table a list of the principal rsflway 
stations (t) where porters are engaged directly by the Railway authorities; 
and (tV) where they are obtained through contractors on the E.I.R., G.I.P.R. 
and N.W.R. ?

(&) What are the tenns on which the contractors supply porters ?
T h e  H o n o u r a b le  S ir  GUTHRIE RUSSELL: The information haa 

been called for and will be laid on the table of the House in due oonrse.
R egulation  op R elations betw een  Contractors an d  Porters  b y  R ah .-

WAY A dm inistrations .

271. T h e  H o n o u r a b le  P a n d it  HIRDAY NATH KUNZRU; Do 
Government regulate the relations between the contractor and the porteis ! 
If so, in what way ?

T h e  H o n o u r a b le  S ir  GUTHRIE RUSSELL: The relations between 
a contractor and his porters are not regulated by Railway Administraticoa 
except in so far as the contractor is required to control his employees to the 
satisfaction of the Administration.

Prohibition  of th e  E xh ibitio n  oe Motion  Pictures on  Su n d a y s  in  F ij i .

272. T h e  H o n o u r a b le  P a n d it  HIRDAY NATH KUNZRU : (a) WĤ  
Government be pleased to state whether the Fijian Government has 
prohibited the showing of motion pictures on Sundays, and that in conse­
quence of this prohibition Indian fibns cannot be exhibited on Snndajm ?

(6) Does this prohibition result in depriving Indian labourers, who have a 
holiday on Sundays only, from having opportunities of going to a eheap 
Indian entertainment ?

(«) What action do Govenment pnqtose to take in this matter !
T h e  H o n o u r a b le  K u n w a r  Sm JAGDISH PRASAD: (i>) Md

(6). RepieeentatioDB to this effsot wore made m communicatioai addressed 
to Gbvemment by the Motifni Picture Society of India and the toiq>erial 
Indiaaf OitijnBdHp Aatod̂ iiion. .

Bt



(e) Gov«nganeat andoratuid th»t the Motion Piotan Society have made 
n{ire8en.tatioiis to the Secretary for Indian Affairs, Fiji, and have adced to be 
punished with a oopy of that o£Boer*8 i^ ly  when received. Meanwhile tliej 
an abo making eî iiiries. The question as to whether any action on their 
part is called In  will be determined when the reeolt these enqoiriet 
becomes available.

SHQUIBT on  006T OF CULnVAIION IM DIVrBBBKT KIMOS OF LANDS AITD 
DIFFXBBKT1IKAM8 OF I bUGATICN IK VABIOUS FBOVINOBB.

273. Ths Hohoxxr&bu: B a i B ah ad tjb  L a l a  BAM SARAN DAS :
(a) Govonment Idndly state what progress has so &r been made by the 
anthorities of the Indian Agrieultnral Resmrdi in detecmining tiie cost of 
cultivation in difiemntsort of lands and different means of irrigation, in various 
provinces of India t Will it idM state on what basis, and on what scales of 
wages of labour and rates for produce such enquiry is being carried out ?

(b) If such an enquiry has not been completod, when is it likely to be 
completed and when is the relative report expected to be published t

(e) Has a sum of about rupees two and a half lakhs been contributed 
by the Indian Committee towards the cost of such enquiry; what has been 
the total cost on such an enquiry so &r ?

(d) K such an enquiry has been completed in a certain province or 
provinces, will Government kindly lay such a report or reports on the table of

House ? If not, why not ?
Thb H o n o u a b le  K u n w a b  SiK JAQDISH PRASAD: (o) The collec­

tion of primary data from the provinces has been completed and the 
preparation of a report ia in hand. It will give detoila showing how the 
scales of wages of labour, rates for produce, etc. , ba\'v been calculated.

(fc) The report is expectetl to be ready sometime towanb the end of this 
year when it will be considered by a Joint Committee of the Imperial Council 
of Agricultural Research and the Indian Central Cotton Committee. If the 
Joint Committee so decide it will be published early next year.

(c) The total cost of the enquiry is estimated to be Ra. 5,25,800, which 
is being borne equally by the Imperial Council of Agricultural Research and 
tibe Indian Coatrd Cotton Committee.

(<f) N o; such reports as have been prepared are proviuional and mOTeover 
their publication will rest with the Joint Committee of Imperial Council of 
Agricultural Research and the Indian Central Cotton Committee.
D a tk  o f  OoNSTEucnoN ak d  Coot of th e  W aitin o  R oom a t  Qa p ia n ,

N.W.R.
274. Tmi H onotjkablk Mb , HOSSAIN IMAM : (a) Will Government

the date of construction and the cost of a waiting room at Qadian}
(m) the number and the cost of 1st and 2nd class tickets iacnied and 

ooUeoted at Qadian in the yesn 1984-85,1985*36 and 1986^1
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(6) Ib time aay othw temunal bcaock lioie statioa in India (pot , l>emg 
ft junction) whem a waiting zoom for the 1st and 2nd class paaaangen 
haa been oonaiavcted ? If so, which ?

Thb H o n o u iu b le  Sib QUTHRIE RUSSELL: (a) (») The waiting 
room waa completed in Jmie, 1937 at a cost of Ba. 3,107.

(u) A statement is placed on the table.
(b) Yea. Simla, Dehra Dun, Kotdwara, Jammu Tawi, etc.

Statement.

Year.

1

No. (iMued). 

2

.a

CoatcitUsi^

3

No. (ooHeetod) 

4

j
. Cost of tickets, 

6

1084^ 3

R «. A8. 

iClaas.

6 9 6 '

1035-36 .. 1 4 5 8

1936-37 .. 6 123 16 11

1934.36 .. 392

UClaas. 

1,865 9 424

NotATttilAhlS.

1936-36 .. •. 314 1,780 15 488

1936-37 310 1,103 11 439 ^

Note,—Colamn 3 includes the cost of the wtum halves of return tiekets.

L ic e n c e s  t a k e n  o u t  b y  t h e  N.W.R. f o b  p ly in g  M o to b  L o b b ie s  o n  t h e
Lyallfdr-Jhang Road.

276. The HoNotrnABLE Rai Bahadub T.at.a RAM SARAN DAS : Will 
Government state whether the N.W.R. has secured 10 licences for plying 
motor vehicles out of 20 licences that the authorities have decided to issue 
in all on the Lyallpur-Jhang Road in the Punjab t If so, what is the fare 
that Railiray inteid to fix and whether pstrol or deisel lorries will be used by 
the Railway ? What will be the basis for determining fares ?

The Honoubabub Sib GUTHRIE RUSSELL: The question of the 
N.W.R. taking out licences fpr ten motor lonies to ply on the Lyallpur-Jhang 
Road is under consideration. No decision has yet been taken on the matter 
and I am unable to state at this stage what fares will be fixed and whethsr 
petrol or diesel lorries will be acquired, if the service is undertaken.

Thb HoNOtmABtE Rai Bahadub T.atji RAM SARAN DAS: Is it not 
a fact that the N.W.R. has secured the licences for 10 lorries ?



Tak HoNotnuBUB Sm GUTUklB RUSSELL: I do not Ibiow. They 
m y  have had tl>« dhr  but they hsve not taken them op.

Tbs HoNotTBABUi Mb. H0S8A1N IMAM: The last part of the qneetion 
has not been ansveted. What will be the basis for detennining the bies t

Thb HoNotnuBLB SiB QUTHBIE RUSSELL: That will be deoid^ 
when we decide to take this ap. I assure the Honourable Member it will 
be on an economic basis.

A rroiim iE M T of  a n  S conom io  A iv is b b  to  th e  Go vk r m h en t  of  In ix a .

276. Thb R om ourabue Mb, G. S. MOTILAL : (a) Whether the E oo^  
liist to whom the offer ha%been made for the post of the Economic Adviser 
has now refused the offer t,!• X* *

(6) If not, how long is the ofier open !
(e) What an the qualifiektions required of a person eligible for the post ?
(d) Before making the oflw to any other perscot, do Govemntcnt propose 

to consult the Standing Finance Committee in the matter ?
(e) When was the ofier made and at what time before the answers given 

in the ConncO of State on the subject did Government inform the public 
about this offer 7

T hb HoKotiBABLB M b. H. DOW: (o) No, Sir.
(6) No time-limit has been fixed for acceptance of the offer.
(r) I would refer the Honourable Member to the reply I gave in this Hoase 

on the 20th instant to a similar question by tJie Honourable Pandit Hirday Nath 
Ktuuam’s supplementat>’ to question No. 127 by the Honourable Raja Yuvcraj 
Datta Singh, and also to pages 124—26 of the Proceedings of the meeting of 
the Standing Finance Committee held on the Ilth February, 1937, a copy of 
iriiidi is in the Library.

(d) No, Sir.
(e) It is not customary for Government to make a public announcement 

of offers of appointments, and there was no reason in this case for making a 
departure from the usual practice. A definite offer of this appointment 
was made on 8th September last.

T h b  H on ou b a u u ; M b. G. S. MOTILAL: As no time-limit has been fixed 
will it be open to him for two months more to accept or reject the offer f

Tbb H o n o u ra b i^  M r. H . DOW: The offer will be open for what in the 
circumstanoes wc consider a reasonable time.

T hb H o n o u b a b lb  BIb. HOSSAIN IMAM; Is a month “ reasooabls 
time” ?

Thb BoiroDBABUC Mb. H. DOW: That would depend entirely on oir- 
oamstances, knowledge of all of which we may not at present be in possession 
ot.

ilB  «onmctL t u n .  [6th Oct. 1987.
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Thk Uoifovjujaji Mb. KUliARSANKAR RAY CHAUDHURT : What 

•!« the qualifioations of the gentleman to wliom the offer has b^n made f
The Honouiublb Mb. H. DOW ; That qaeation, Sir, I have aheadj 

answered.
L e v y  of Minimum  Charcks fob E lbctbioity  by the 'N bw ^Delhi Mu n ic ip a i.

CoMMrmtE. * '
277. The Homoubahle Mb. EUMARSANKAR RAY CHADDHDRY:

(a) Has the New Delhi Municipal Committee fixed a minimum charge for 
the supply of electrical current in the houses situated within the New DeDu 
mnnioipal area ?

(b) In computing the minimnm watts ignited in a house have they
«alci;jated at the rate of 60 watts for each lighting point and 120 watts for 
«aeh fan point in a house ? i

(e) If the reply to (6) above be m the affirmative, will they be pleased to 
state under what section of the Electricity Act the New Delhi Municipalily is 
«ntitled to fix 60 watts and 120 watts for the purposes of com pnt^ tiie 
siinimum watts required in a house t

The H o n o o b a b lb  Konwab Sib JAODISH PRASAD: With your 
permission, Sir, I shall answer questions Nos. 277, 278 and 279 together. 
Infbrmation is being obtained and wiU be supplied to the House in due course.
L evy  o f  Minimum  Chabqes for  E lectbicity  by  th e  N ew  D elhi Municipal.

CoMMrTTBE.

278. T h e  H on ou bab i.e  Mb. KUMAR 8ANKAR RAY CHAUDHURY; 
(o) Are the licencees for the supply of electricity required under the Indian 
Electricity Act, 1910, to enter into an agreement with the consumers of 
«lectricity before such connections are given in a house ?

(6) In all such agreement forms is the consumer of electricity required 
to put down the maximum number of watts that he would require in thf 
house before a coimection is given to the consumer of electricity ?

(c) In all such agreement forms are the following statements required to b« 
filled by the consumers of electricity before they are given electric conneo- 
tions to their houses ;-«r-

K om bw ol Number of 1 Numbered Number of
lighting points ; points points Maximum number of watts required.
points. ipnth20 with 30 with 60

watte. watU. watts.

1
it.. •

If so, were the tenants of the A, B, C, D and E t ^  quarters of the New 
Delhi Qovemment quarters ever at^ed to give their requirements ? Ifgive



sot! If BO, wha wM the fiirt agreeisent made mtk the teneats nod 
will €h>Tenunent be pleued to state what percentage of -tenants gave under­
taking to ase 60 watts lamps!

(5es reply to question No. 277.)
L b v t  of Hooicxm Chaboes pur  E uccrR iaT Y  by  th e  Ne w  D e l u  Mu k io ipal

CoMMnTEE.

879. T h e  H o n o u b a b i^  M r. KUMARSANKAB RAY CHAUDHUBY : 
(o) Will Qovemment be pleased to state whether there is any licMtoee 
ibr the sapply of electricity in New Delhi ? If so, wfll they be pleawd to place 
aoopy of the agreement on the table of the House ? If not, why not ?

(6) If there be no agreement, is the electric plant the property of the 
OoTtonment of India ? so, will they be pleased to state w ^her there was 
any agreement between Qovenmient and the New Delhi Municipality for 
the sapply of electnoity to the o^ ers or tenants of the houses in New Delhi 
•a lequDed by the Electricity Act of 1910 ? If so, will they be pleased to plaoa 
a copy oi sudi agreement on the table of tiie House 1

(e) In the absence of any such agreement refored to in paragraph XI*A 
of the Schedule to the Electricity Act, 1910, is the New D c^  Municipality 
antiMuised to fix a minimum charge in a manner not specified in any agreement I

(d) Do most of the tenants of A, B, C, D and E type clerks’ quaiteii 
use the maximum of 30 and 40 watts lamps in their qoarters ? If so, 
win Government be pleased to state the reasons how and why the New Delhi 
Munidpal Committee have computed the minimum watts required in such 
qoailets at a minimnm of 60 watts pw lighting point ?

(See reply to question No. 277.)
I>ESiBAmu-nr or k a k in q  REniiEaiENT jprom P u r u c  S e r v ic e  a f t e r  ook>  

PUSnON OF 25 TEARS OF QUAUFVING SERVICE THE NORMAL RITLE.
280. T h e  H o h o u r a b le  M r. RAMADAS PANTULU : (a) WiU the 

Government of India examine the question of the desirability of making 
retirement from public aervioe after completion of 26 years of qualifying 
service the normal rule, with a view to relieve to some extent unemployment 
among the educated youngmen who are qualified to enter public service ?

(6) Are extensions now given to officers and members of the establishment 
of the Central Secretariat and attached offices after the completion of the 55ti> 
year of their age ? If so, in what drcumstanoes and under what condition 1

The H o n o u r a b le  M r. R. M. MAXWELL; (a) and (61. 'I would invite 
the Honourable Member’s attention to claoscs (a) and (I) of Fundamental Rule 
66 which lay down that extenidons of service aker the age of 65 cannot be 
granted to officers other tban ministerial cfficers except on public grounds and 
that ministerial cfficers may be retired at 65 years of age but should normally 
be retained in a service tiU they attain the age of CO. As regards making a 
diange in that nilc I would say that proposals of this nature luve been consi­
dered from time to time and the possible effect on the unemployment questî m 
at a change in the rules governing the age of retirement is stfll under considera-

itifr ooDHon. 07 8TATK. [6 tr  Oot. 19S7.



AoXK>H taken on THK IteOOMMENDATlONS OF THK INDIAN CRI«TBAL BANfPtNft
Enquibt CouHmisK.

281. The Honocbablk Mr. RAMADAS PANTULU : (a) Will Govern­
ment be pleased to state what action has so far been taken on the sevenl 
recommendations of the Indian Central Banking Enquiry Committee ^

(6) Are there any recommendations of the Committee which are still 
nnder the consideration of Government with a view to take action and, if 
so, what are those recommendaticns t

(o) Is the Qovemment of India contemplating legislation to deal witlk 
Banking in India, and, if so, when is a BOl on the subject likely to be introduced t 

Tbs HoNOtnELABUi Mr. A. J. RAIBMAN : (a) and (6). A statement i» 
laid on the table.

(e) Certain provisions relating to banking have been included in the Ipdiatt 
Companies Act by the Amending &11 which was passed last year. Oovemment 
do not at present contemplate any farther l^islation on this subject.

QTnCSnOVS AND AIT8WCB8.

S t a x v h x h t .
(A) Bee(mm€ndaHcn$mMehf̂ >aeUombyChvernme>Ui8requwtd:—

10, 89, 82, 89, 99, 109, 110, 112— 116, 130— 134, 137— 139, 143, 144, 147— 149  ̂
151,152,159,161,163,165,175,176,184,185,189,201,205, 206.

(B) Bteomimendations which are mainly ihe c<m€eni of the Prtwineial ChvertmenU:—  
1— 9,11— 12,19—38,42—45,4 9 -« l , 83—88, 90, 91, 95— 98, 100—108, 117— 129,.

162,164,186,188,200,208,207—209.
(C) Eeccnnmendalions which were conMered in amneĉ ian with the Ruerve Bank of Indim 

Aatf 1934, or which are now mainly the concern of the lUaerve Bank :—
13— 18,46,136,136,140— 142,145,146,157,158,166— 174,177,190-199.

(D) Other reoommendaiione--
40. In pimotioe remitt«Qoe for pioper oo*ope»tive purpoaee is freelj granted.
41. This is actually being done.
47,48 ,92 ,93  and Not aooepted.
111. Acoepted— vid€ paragraph 150-A of the Pablio Works Acoount Code.
135 and 136. Not accepted. •
154. The ppovimona of section 58 (/) of the Transfer of Plroperty Act have been ex­

tended to cerain towns in Madras, Bengal and the United Plrovinoes.
155. Section 85 of the Negotiable Instniments Act, 1881, has been suitably amended.
156. Not aooepted.
160. Provincial Governments have been conmiHed.
178. The limit has been raised to Bs. 5,000.
179(6). Acoepted.
179(a) and (c) and 180. Not aooepted.
181 and 182. No action can be taken at present as it is not possible to consid^ the 

issue of savings oertifioates payable in goki until the rupee has been stabilised 
in terms of gold.

183. Not aooepted.
187. Provisions to this effect havB been included in the Insurance Bill.202. The Midland Bank, Chartered Bank of India, Australia and China and Barc^y's

Bank have expressed their willingness to consider applications for higher 
banking training.

204. Tlie Indian Institute of Banken*, Bombay, have a g i^  to c o ^ ^ t e  in the 
matter of vernacular banking education and lectures in co-operative banking.



AoQmamoH or n a  (huKo Ho r l , A xla. roB ths dss or m  Fn>nuL
L kQISLATIVS AaBKMBLT.

282. T h s H om odrablb Ms. BAMABAS PANTULU : Do OoTemment 
inteiMl to acquire the Grand Hotel in Simla for the use of the Federal 
Leginlative AawmUj when oonstitated T

The Homodkablb Mb. A. 0 . CLOW: No snoh propoaal is under oon- 
aidatatiosi of Govenunent.
P bohibition op thb Saia  op Aloohouo Drinks at R ailway Statiomb to

THX O k n k ra l P u b u c  is  DisTtNomsHKD FROM bona fide T ra v iix b rs .

283. Thb HoNotmABLB M r. RAMADAS PANTULU: Do the Govern* 
meat of India propoee to consider the desirability of prohibiting the sale of 
alooholio dxinlcB on Railway station platforms to the geneid pabHe at 
distn^uished from himafide traTdlers t

Thb Hom oobable Sib GUTHRIE RUSSELL: It is not considered 
feasible to prohibit the sale of akx^olic drinks to the general public as dis* 
tingui^ed from bona fide travelleiB, if only on account of the difficulty Refresh* 
ment Room waiters would have in making the distinction.
BxruLsioN op Mr . Kouanoia R ao by the Axitboeitibs of F rench iNixh

Ch in a .

284. Thb H o n o u ra b le  Panim t HIRDAY NATH KUNZRU: (<t) Are 
Government aware that Mr. P. KodMida Rao informed the Governor General of 
French Indo-CStina of his intentions to visit Saigon with a view to studyingthe 
conditions of Indians therein and, that the Director of the Central Tourist 
Bureau acknowledged Mr. Kodanda Rao’s letter to the Governor General, and 
welcomed the prospect of his visit and offered facilities for his investigation, 
but when he was actuaOy on his way to Saigon, after previoun notice to tha 
authorities, he was not allowed to proceed to Saigon but turned back from 
Phorn Penh ?

(b) Will Government be pleased to state whether they have made any 
inquiries into the matter, and, if so, what is the result of such inquiries f

The H o h o o rab lb  K ukw ab S ir  JAGDISH PRASAD : (a) Yes.

(6) Yes. The expulsion was apparently due to some misunderatanding 
on the part of the French authorities.

Sir, I may amplify this answer. I very much regret inconvenience 
caused to Mr. Kodanda Rao and I can assure my Honourable friends opposite 
tiiat we have taken steps to see that much misunderstandmgs do not occur in 
the future.

The H o n o u ra b le  P a n d it HIRDAY NATH KUNZRU: May I ask 
whether the €(ovemment of India have inquired how tiiia misttnderstanding 
arose ? Mr. Kodanda Rao sent a copy of Us letter introduction whidi he 
received from the Govemmeiit of India to the Private Seoretaiy to the French 
Cbvetnor General and subsequently received a very cordial reply from the 
Dnector of the Toozist Bureau. What happmed then to create misunder'

S0S onm aL OP RAXB. [0 th  Oct. 1937.



Tmt Honourable Kuwwab Sib JAGDKIH PRASAD; Sir, it is perfeetiy 
owrectto say that Mr. Eodanda Rao did write to the Private Seoretaiy to 
the Governor and that the lettw was then forwarded to the Diiector td 
the Tourist Burcan, who, in December I believe, replied to Hr. Eodaada Rao. 
I think this misunderstanding occurred in May and £rom the informataon thait 
we have I gather that the French Government did not regard the credentials 
o f Mr. Kodanda Rao as sufficient, because no information was sent direct 
&om the Government of India to the French Government that Mr. Kodanda 
Rao was likely to visit Saig<Hi, and the reason for that was that before 
Mr. Kodanda Rao started on his itinerary he had given the Government of 
India no information that he was going to Indo-China. He had a general 
letter of introduction and I gather tlut he sent a typed o^ y  of that letter to 
the French Government and I understand that that was not regarded as 

As I told my Honouxable friend, we diail see that in future this 
scot of misunderstanding does not occur.

The Honoubable Pandit HIRDAY NATH KUNZRU: Was not the 
copy of the letter sent by Mr. Kodanda Rao regarded as sufficient in the first 
instance by the Government of Indo-China ?

Thk H o n o it r a b le  KfWWAB Sre JAGDISH PRASAD: As I say, Sir, 
the reply was from the Director of the Tourist Bureau. Mr. Kodan^ Rao 
did not. get any reply to the first letter from the Government, but only from the 
Tourist jBureau in December and subsequently the French Government did 
not regard the copy as sufficient. That was the view they took.

Thk H on u u b a b le  P a n d it  HIRDAY NATH KUNZRU : Is my Honour­
able friend aware that Mr. Kodanda Rao’s letter was forwarded to the Director 
of the Tourist Bureau by the Governor General of Indo-China ?

T h e  H o n o iib a b le  K u n w a r  Sib JAGDISH PRASAD; I said it is 
perfectly true that the letter was sent to the Director, but the reply was from the 
Director. I cannot say whether the reply of the Director of the Tourist Bureau 
can W taken a« the reply from the Government of French Indo-China. As 
I said, this happened in December and Mr. Kodanda Rao went there in May.

The H o n o u b a b le  P a n d ft  HIRDAY NATH KUNZRU ; Is it not clear 
that the Governor General had in the first instance no objection to Mr. Kodanda 
Rao’s visit to Saigon ?

T h e  H o n o u b a b le  K iw w a b  S ib  JAGDISH PRASAD: That is a possible 
interpretation. On the other hand, it is quite likely that the French Govern­
ment merely sent the letter to the Tourist Bureau and the Director replied 
on his own. Both interpretations are possible. Subsequent enquiry shows 
that the French Government did not regard the copy of the letter from the 
Foreign Secretary as a sufficient introduction.

T h e H o n c itb a b le  P a n d it  HIRDAY NATH KUNZRU: Have the
Government made enquiries and obtained any definite information from the 
Government of Indo-China or not ?

The HoNotTBABLE Kunwab Sib JAGDISH PRASAD: We have had 
replies from the Consul General. What I am stating is bas^ on the reports 
that the Foreign Office in received from the Britidi Consul General

QuxcnnoKS an d  am sw ers . H I
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of wUdi oc^nw monred by th« QovenuDMkt of India, aad, as I said, the 
ItenchQoTenuDaotdid not consider that a copy of the letter which was given 
to Mr. Kodanda Bao by the Foceip Department here was a sufficient cr^ra- 
tiaL As I have said, we are takuig steps to see tiiat this sort of thing 
does not reonr. I hope that will sa ti^  my Hcmoiirable friend.

mPOftMAUON PROMISED IN REPLY TO QUESTIONS LAID ON THB
TABLE.

Mo m b b b  o t  Po sts u p  to  R s . 100 ajo> abo^  R s . 100 in  th b  Ot o c e b  o r  th b  
OoLLBoroB OF OusTOMS, CaJucuTTA, THK AcooDiiTAirr G k n k k a l, BrarOAi^, 
AMD THB OoNTBOLUtB OF TKB CuKBXNCY.

Thb H oh o u k a b lk  Mb. A. J. RA18MAN (Finance Secretary): Sir, I lay 
on the tablo ^ e  information promised in rejdy to qnesticuNo. asked by the 
Honourable Mr. Abdor Rauak Hajee Abdus Sattar on the 20tit September, 
1SS7.

StaUmemL

OOm.

(•)
No. of poato eanryingpay

W
No. of If aalima •mployad on aalariaa

(e) («

Up *0 Ba. lOa Abo««Ra.100. Up to Ra.100. AboveBa.100.

(0 OoOaotor of Oh Iom ,CU> «aMft<CUaott*Md Cbit- tagong Gnatom Houm) .. «3 7W 47 102 Tea. Uaually not
(m) AoooontMit Oeoml, Bengal .. .. 6i 673 16 65 Yea.

adTartiaad.
Do.

CIh) Oontroller of the Cnrtou^ 
(iacloding Minia at OUoutta 
and Bombay) . .  . . 16 129 !• 1* Yea. Yea.

* Th» iM jority of tha poato in the MinU raqoire high technkal q«ulifieatioiM and tiiajr 
have beeBcaidBdad from the aoope of the oiden roganUnff oonunun*! reproMntation in tbe 
SbctIcw.

N4MBS, OoN snrozN O iBS, a h d  a m ou k ts o r  E le c t io k  E xp en ses o f  C a n d id a tb s 
FOB E tB cn oK  TO TBX ConNCn. OF S ta tb  a t  n iB  G e k b r a l E lb c tio n , 1936.

Thb HoNouBABtB Mb. A. deC. WILLIAMS (Qovemment of India: 
Nominated Official) : Sir, I lay on the table the information promised in reply 
to questkm No. 206 adced by the Honourable Mr. Hoasain Imam on the 2 ^  
September, 1937.
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namM, eamMumeU$ amd amaumts tUOum t̂ pemses c/ 
eisetipm io the Council ̂  State at the gtdunH duticm, 19i€.

m

for

N»ni« of oMididate. OmntitueiMiy.
Amount of election 

the Returning OiBoer.

Ra. A. p.

Bm B O mIw  K. OoTfaKUduri (KiMted) Ibdraa (Mon-Mnhan- 
nUMlaa).

1,186 9 6 
Inoorred djsqnaljfloa- 

tiona (Bemoinad).

Mr. NMyaadM OMluwdM (Skotod) .. Ditto . . lOJM 4 0

Mr.M. Ot. M. OiidMDhMMn OMttiyar 
(Kbetod).

Ditto . . S 10

Mr. T. B u ix l— P«atah> (Efeeted) . . Ditto . . M 40 8 9

M. R. R7 . T. 8. BmbmwmU A jyu  .. Ditto . . NiL (Withdrew hii 
eaadidatnre).

Saind Hohd. Padduth Sahib Baludnr 
^ B le cte d ).

Madraa (Mnhammadan) 454 8 3

Moulvi Hafiz A. M. Ahmed Mina Sahib 
Bahadur.

Ditto . . 271 8 0 
Inenrred disqnalifiea- 
tiana(BeBioTed).

Mr.OoTiDdlalShiTlalUotilal (Bleeted) .. Bombay (Non-Moham- 
0kadao).

11,230 4 4

Mr. Maaackji Nadinhaw Dalai .. Ditto .. 10,605 12 0

Mr. Nowroji M an ^ji Domaaia .. Ditto . . 5,476 12 0

Sir Phinwe C. Scthna. Kt.. O.B.B. (Bk«ted) Ditto .. 1,168 10 9

Sir Prabhaaha/ikar D. Pattaai, K.C.I.B. 
(Elect«d). Ditto .. 9,044 14 4

Mr. Shantida* Askuran . .  . . Ditto . . 7,477 9 9

Sir Suloman Canum Haji Mitha, K t., C.I.K. 
(BiMtod).

Bombay Preaidenqr (Mu- 657 8 6

Khan Bahadur AUi Baksh Mnbd. >IuMain 
(Bte0t4Ml).

bind (Muhsmmwlan) . . 2,160 11 3

Mr. KhadaBakhahNabiBakhahKazi .. Ditto ., 553 0 6

Oabol.
Ditto . . 258 7 0

Mr. R. H. Parker (Elected) .. Bombay Chamber of 
Commeroe.

Nii,

Mr. Komaisankar Ray Ohcmdhmy 
(Bleeted).

East Bengal (Nod- 2.177 7 9
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«M i> ttl iin ilil> OoMHtMewBjf.
Aaiont ofolMttai

tb« Retaining Oflhiar.

Rs. A. r.

Mr. JacMUakOb^adnBMMrjM . . EmA BaanI (Nod- 
MnhMnmwMn).

1.117 S •

Kamar Nrip»n<)m N anju i Sinhft 
(Iboted).

WMt Banml (Non. 
Mwhfcinwxtoii).

1.974 s e

Mr. B iraiB oy . .  . .  . . Ditto . . 807 IS a

Mr. BinadsGepftlMoUMfiM . .  . . Ditto . . t,m  0 »

Mr. & C. CHMMhMMUk . .  . . Ditto . . t s »  t  9
Mr. S v | » i 8 ^  ................................... Ditto . . u m  4 9
M r.J.C.BM «|M (m *«ted) . .  . . Ditto . . 5.068 • • 

(DeoeMad).

Mr. 8. Boy Okovdhmj . .  . . Ditto . . 4 »  13 • .

Mr. BaQrendmN*th8<a . .  . . Ditto . . 70 U  • 
IfMoftad diaqiMUlMk 
ti0iM(R«iD0Tad).

(Eketed).
BiMl (M«hMi. 

nudan).
6«S 11 1

Mr. Abdol lU n k  Hajw Abdool Batter 
(El«s(«d).

Wett B««g»l (Mdbua- 
■mmImi).

l.im  18 t

Mr. Malmiood S a h i»«»i^  . .  ■ • Ditto . . m  i  0

Mr. C. O. Artkor (Bleetod) . .  . . Bengal Chsmber at Corn- m .

T nrm j Dfttta O i«h (Blaatod) . . United Proriocos Central 
(Won-Mnh>miBad»n).

M.342 S 4

lU i BaliMliir U b  Matinr* FtaMMl 
Matlirotn.

Ditto . . 1.9W U  •

Pftndi»Hird«7l«ftthKm ii«(naaM ) .. Unit«d ProrinoM Nor* 
tharn (Noa-Mah*m- 
BiMkn).

1.145 is »

M r.O M k M il*! ................................... Ditto . . 1.860 0 9

Mr. 8»hx D aif» 8umn . .  . . Ditto . . M4 4 0

M r.P .N .aB i*e(H **ed) . .  . . United Prorinoea SooUi- 
ern (Non-Moham-
MdMt).

1.088 6 6

Unltod ProTiaM West 
(Mahwnwdwi).

5W  14 0

EhBBB*hi^H»asM eih««BB»H*ltai .. Ditto . . s i i i  »
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6i e»ndid*t6. Oonatltiiency.
Amount oleleotlon 

expanses k)dged wiHi 
the Returning Oifieer.

Rs. p.

Knowar H»ji Iimail AU khan, O.B.E. .. United Prorinoes Weet 
(Muhammadan).

48 14 6

KhAD&hibBhAikbRMhklllddio .. Ditto .. «  0 0

Sh»ikhMiiddr HoMin Kidwai (Kleoted) United Prcmnoee Eaat 
(Muhammadan).

NiL

iUi Beluulsr La 1» Ram Saimn D»s, 
C.I.B. (Etooted).

Punjab (Non-Muham­
madan).

2M 8 6

Dr. Nand Ia I, B*r.-*t-Law .. .. Ditto .. 146 4 9

SbrtUr Bote Singh (Elactad) .. .. Punjab (flikh) m u  9

Sftrdar lUJaodarSiQgb .. .. Ditto .. 5M 12 8

Chsiidhii AU Ulkh Klian (Elacted) «. East and West Punjab 
(Mahammadan),

6 0 0

LiMteiiant Najibollah Khan .. Ditto .. 14 14 0

Ohftodhori Fmxaddin .. . .  .. Ditto . . 6 2 0

lUi Bahadur KmsiNatliabigfa .. .. Bihar (Non-Muhamma­
dan).

145 1 t

Maharajadhiraja Sir Kameshwar Singh, 
lLC.LE^of Darbhanga (Elected).

Ditto .. 46,139 14 0

Hr. Magmdianath Raluhit .. .. Ditto .. 3,194 11 9

Bai Bahadur Sri Naiain Mahtha (Elected) Ditto .. 6,670 7 3

Raja Sir Raghnnandan Pimahad Singh, 
Kt.

Ditto .. 16,127 7 0 
Incurred disqualifi­

cations (Remored).

Mr. Sitakanta Mahapatra (Elected) Driasa (Non-Muhamma­
dan).

1,787 0 0

Diwan Bahadur Srikrithna Mahapatra .. Ditto .. 1,041 4 0

Ur. HoMain Imam (Elected) . .  .. Bihar and Orima (Muham­
madan).

4,047 1 3

Bhah Muhammadan NaimatuDah .. Ditto .. 1,616 13 0

llf.V,V,B:alikar(El6ofced) .. .. Ontfal ProTinoes (Gen­
eral).

8,028 1 9

Mt. K. K. Kelkar ................................ Ditto .. 1,090 11 9

k t. NtedUl BiTut (Ih e M ) Bilt4r (Qenml) .. 4.1M •
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ifaaaafoHtdiibto. OoMtitMBigr.
Aaonnt otf dMUoa

fhoBatiuBtaf Ofiow.

Bo. A. r.

Mr.3hMkuQovtedJ<« . .  ., B m r {Omtnl) . . NO.

Mr.TMiao IhkdM Kale .. Ditto .. JfU.

PiaUuMiBinuiair . .  . . Ditto .. 1.149 8 t
Mr. rkBdomng D i— iiltli . . Ditto .. 14 15 0

Mm M  KhM (Bhrtid) . . u a t u  •

M i^ v i Dm a b  Abdol Mfttia Chanatiiiy .. Ditto . . 784 10 0

dfcwty . . OMo . . 4S 0  0

T^nJ. PAS8BD BY THE LEOBLATIYB AISSEHBLY LAID ON THE
TABLE.

SECRETARY op  t b b  COUNCIL: Sir, in panaaiM« of rale 25 of the 
Indian Legialative Rules, I lay on the table a copy of the Bill to consolidate 
and amend the law relating to the bosiDen of insurance which waa paaaed by the 
Legikiative Anembly at its meeting held on the 2nd October, 1937.

Tuk Honoukabue Mb. A. dkC. WILLIAMS (Government of India: 
Nmninated Official): Sir, owing to the very latge number of unendments 
which have beoi made in the Bill which has just been laid on the table, it has 
been impossible to supply Honourable Meml̂ ers vrith printed copies of the BiU 
today. We hope to get printed copies <m Friday, but anyhow as soon as we 
get them from the press, they will be posted to Honourable Members.

INDUN TARIFF (SECOND AMENDMENT) BILL. 
Toe H o n o u r a b le  Mb. A. J. RAISMAN (Finance Secretary): Sir, I

noove:
** That the Bill fiirtiher to amrad the Indiaa Tariff Aot. 1934, for a certain porpow, ■■ 

peeed by tJbe LegisUuive AMombly, be tnkw into oonaidentioa.”

This BOl, Sir, is of a very simple character and its nature is, I think, fully 
exjdained by the Statement of Objects and Reasons. Briefly the positi<ni is 
that imder section 11 of the Indiaa Tariff Act, 1934, when a doty specified 
for any article in the Fint Schedule is characterised as protected in the Third 
Colnnm of that Schedule the duty only has effect up to the date, if anyi i|>ecified 
In the sevmtii eolnmn of that Schedule. Well, the doty 6n wheat and wheat 
flour had efiect up to the 31st of March, 1937, and as no proposal for extension 
waa pot forward the duly Ispwd with efect from the 1st of April. It lapsed, 
tiist is to say, as a protective duty. Then what happens 1 ¥niat is the
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ppfgjf^ ? We iniended and understood that the effect of tlie tum-ccmtmiiAQOî  
of the special protective duty on wheat would be that wheat would i^pae into 
item 10 which ooven various grains and would become £ree on import that 
wheat flour would relapse into item 11 which is flour, not otherwise specified, 
and would become liable to a revepoe duty of 25 per cent, ad valortm. Now, 
the view has been put forward, and as a matter of fact it was acted on by thA 
Government of Burma, that that was not the effect and tihat although the OO' 
lunm which contained the protective duty ceased to contain any figure wi& 
effect &om the 1^ April against these items, tjiese items cratinue in the first 
and second columns and therefore these commodities continue to be q[>ecifi«d 
and as they were q>ecified tiiey could not be included in items idiich say “ not 
otherwise specified.”  It is in order to remove doubt that we wiU now 
exclude from the tariff the entries in l^e first and second oolulnnB, so t^ t  
these articles being no longer otherwise specified will go back to thdr natural 
homes in the inclusive items which formerly contained them. I am sony tha( 
is not very limpid, but it is a somewhat complicated technical proceeding.

Sir, I move.
The Motion va« adopted.
Clause 2 was added to the Bill
Clause 1 was added to the Bill.
The Title and Preamble were added to the Bill.
T h e  IIonocbable Mr. A. J. RAISMAN; Sir, I move i
“  Tbkt the Bill further to amend tbp Indiaii T viff Act, lOM. for s  certain puf{<we, as

leaned by the Assembly, bet panned/'

The Motion was adopted.

INDIAN SECURITIES (AMENDMENT ) BILL.
T h e  H o n o u r a b le  M r. A. J. BAISMAN (Finance Secretary): Sir, I

inovi‘ :

That the Bill farther to amend the Indian iSecurittes Aot» 1920, for a certain purpose,
a.q pa«9(Hl by the fiDgtslativc Assembly, be taken into considoration.'̂

Thi'̂  Bill, 8ir, is also of a simple character and it is not even complicated by 
technicalities. Here the positum is quite simple, that we intend to abolish the 
post of Controller of Cnnency. But the Controller of Cunmcy has b ^  
pcrfomiing certain functions under the Indian Securities Act in connection 
with the management of the public debt, with the renewal, conversion, conso­
lidation and other prooeeses connected with the Government securities. On 
the abolition of his post, it is necessary to prescribe a suitable agency to con­
tinue to perform these functioos which are, of course, of great importance from 
the point of view of the public and the holders of Government securities. It has

decided t lia t  the Reserve Bank of India is the most suitable agent to 
perform thef e functions and the effect of this simple Bill is to substitute for the 
word “ officer ” in certain places the word “  authority ”  and consequentially t® 
substitute for the word “ him ”  in certain other places the word "  it ” .

Sir, I move.
Ml'W'S



Mp. Gtt/LWOHPRY ( ^ t
___ Kop^nh»mro»di»n): Sir, on » p«o^i of I

sî i;«i|]t«  ̂of ilw» wosd “ guthorî  " lic>i; t^  w»d “ <#p«r io

The SOWQOBABUC Mr. A. J. RAtCMASf-: The sulxitatution of the uroudl 
‘'infthon^ ^ 4 ms not bŷ  itmlf̂ 1>mig in the Roaen’c Bank, bat the phrase 
Qocd in tbeie VHrkn* of tlie Act is "the prt«cribe^ olfioer". On
th  ̂sahstitaliojt o f the woid “ authority ”  for “ <^oor ’’, it will bo c^»n to the 
QovenuneDt to preicrflM tlis Beserve Sftok aa tiie satbofity to owny oat thsM 
teMttoniL

. 'TftE Honourab^  IU o 3A îApyB 8re A. P. PATRO (Madras; Noiui- 
Non-Cfficid): May I i^^ihe llopptirable Moy^ ^ b ^ e c  the fyuctions 

t̂ azisfeiTed i^m  the Ocmto<dler of Currency to the RefMirve Bank wiU cpntinue 
t4j be controlle4 by j^e (^yeqimcni.pf If fô  in what manner will
such owtrol continue ̂  ■ • ' ■ '

Thb Honoi.^able Mb. A. J. RAISMAN : In these nmttera, Sir, the pre- 
ecribed officer or authority will etil! remain the af;(!nt of Govemnieni an4 will 
therefure be under the general direction of Government and it is clearly under­
stood that in cases other than routine cases, i.e., cases which raise matters 
of policy or principle, the Bank will ascertain the viewB of Goivenniwnt.

Thb Honoitiuble the PRESIDENT: The Qoestion is ;
“ lliat the Bin fo A lie r to » ia ^  tlio liidiMi8i>«nriti<M Act, IMO. for » oertaih irv|kwb, 

« l  the iceM stive be taken into oBmMaraUon.”

The Motion was adopted.
Claoses 2 to 7 were added to the Bill.
Clause 1 was added to the Bill.
The Title ap^ Ifreianihte wcxe^uided to the E£U.
Tub HDi(OPBABLE Mr. A. J. RAiaMAN: i>ir, I move :

“  That the Bill, m  paaatd by titr Lt^mLitire A»oinbiy. Ij« paawd.

The Motion was adopted.

[5 th  Oor. 1987.

V Thb Hpkovbsbuc tbje FR£8IX>£NT : l^onoiaahle Meisibeni, this toth  
t)»e wojlf <?f this Besaion. His Exoellcncy Govenuw Qenerdi lm». 
a Kptific^ion which I sh;^ re^  to you ;

. “ Ko. R  114-I1I/J7-C. A O.—With *• < "««•  to Ko. F. 114-n^-a *  O.,
Uph J | ^  1S37, Ui« CxwUdncy the G o tw ^  Oe^Kal, in exetOm of U » powsr 

oonlisnwl W^ufe.at'ction (2) of »r.ctjon6.’)D of th« GpyeiT.ineRt of Iijdia A c ta sie io ^  in tbo 
N in^ tb ttie C ovm m n t of Act, lOuS, u pUtMt̂ d to (iireot tiiat the soMian
of ttwOowiott o f State wbioh commcr.fvd at Simla on Monday, tho 13th Septembpr, 1637, 
»bati be (-oatiaued iit New IM lii

llie Connc!! thtsD ̂ jot^ned tjUl Hpcvcn of the M<nxllô , tlio I5th
NoveinW, J937, in Key l̂ lh).. '
M U M S- 840- 3«.I0-.<I7-«>II>A


